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misquoted. Advance has been given; that is 
true. As my hon. friend said, Sir, the option 
with the Government was either to forego the 
advance made to the Boeing company or just 
to go through the deal before making 
enquiries regarding the pay-off. If I remember 
correctly, I think I answered the same question 
in this House. I had stated that the matter was 
under investigation, and it is being taken up at 
the diplomatic level. It is still being done. 
About the name, etc., the name of the country 
has already appeared in the papers; it is 
nothing new. There is no question of 
withholding any information from the House. 
So far as 'that relation' of the ex-Prime 
Minister is concerned, definitely it has also 
come in the Shah Commission's Report. The 
presence of Rajiv Gandhi un-.authorisedly... 

SHRI BHUPESH GUPTA: Mr. 
Kaushik ____ (Interruption^) 

SHRI PURUSHOTTAM KAUSHIK: 1 
have nothing more to say. So far as naming is 
concerned, the name of the country has 
already appeared in the  Press... 
(Interruptions) 

SHRI BHUPESH GUPTA: Sir, it is not^ 
fair. Name the recipients who have received 
this money. The name of the country you 
have mentioned. "What about the recipients? 
Why do you bring in the country here?... (In-
terruptions) 

SHRI PURUSHOTTAM KAUSHIK: Do 
not be impatierit. 

THE  CONSTITUTION       (AUTHORI-
SED TRANSLATIONS)  BILL, 1978 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
DHANIK LAL MANDAL): Sir, I beg to 
move for leave to introduce a Bill to provide 
for authorised translations   of  the  
Constitution. 

The question was put and the motion was 
adopted. 

SHRI DHANIK LAL MANDAL: Sir, I 
introduce the Bill. 

The Press Council Bill, 1977— 
contd. 

MR. DEPUTY CHAIRMAN; The time 
available for the further consideration of the 
Press Council Bill is about three hours. And if 
the House agrees, the hon. Minister could 
start his reply at about six or so. Or, if the 
House so desires it can sit a bit late. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, the press barons have so many scandals 
which have to be related here.   Give a little 
more time. 

MR. DEPUTY CHAIRMAN: Some more 
time would certainly be given if the House so 
desires. But I would request the hon. 
Members to please confine their speeches to 
the time-limit. And the time allotted to each 
Party and Group has been indicated. So, if 
one Member speaks longer, the other 
Members from the same party or the group 
would be deprived of an opportunity to 
participate in the debate. Please keep this time 
limit in mind when you start speaking. Now, 
Shri Mishra. 

SHRI RISHI KUMAR MISHRA 
(Rajasthan): Mr. Deputy Chairman, Sir, the 
Press Council Bill has stated that the Council 
is aimed to preserve the freedom of the press 
and of maintaining and improving the 
standards of newspapers and news agencies in 
India. Sir, as I was mentioning the other day, 
the threat to the freedom of the press comes 
from the structural imbalances that exist in the 
press today. Unfortunately, Sir, this Gov-
vernment and the previous Government have 
ignored the basic task of attending to and 
rectifying the structural imbalances that have 
grown in the press in spite of the fact that the 
Press Commission more than two decades ago 
pointed out these imbalances and also 
suggested remedial measures which were 
necessary i» the interest of the growth of a 
healthy press.   Without going into details. 
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[Shri Rishi Kumar Mishra] Sir, I would 
only point out three or four major aspects of 
these structural distortions that have crept into    
the Indian press. 

Sir, 23.5 per cent of all newspapers in India 
are English language newspapers. Four 
metropolitan cities of Delhi, Caluctta, 
Bombay and Madras claim 31.2 per cent of 
the total newspapers published in this country. 
And there are only 11.3 per cent of 
newspapers in towns with a population of less 
than one lakh. Four metropolitan cities 
account for 48.5 per cent of the circulation of 
these newspapers. Sir, the worst distortion in 
the whole structure of our press is that the 
common ownership of newspapers account 
for 81 per cent of the circulation of all 
metropolitan dailies published in our country. 
Mr. Deputy Chairman, Sir, as long as these 
structural distortions are not remedied, to 
hope that the Press Council will be able to 
safeguard the freedom of the press or the 
freedom of expression, I think, would be an 
idle dream. Unfortunately, Sir, though the 
hon. Minister for Information and Broad-
casting has taken many steps to free the press 
from the various strangleholds which were 
imposed on it during the emergency and to 
rectify many of the obnoxious practices that 
were introduced, I find him shying away from 
attending to the basic task of removing the 
structural distortions in the press in our 
country. 

Mr. Deputy Chairman, Sir, the Press 
Commission had pointed out that to get full 
and objective information which is the basic 
right of the citizens, a right with which the 
Parliament should oe concerned, the exercise 
of ownership right must be subject to some 
regulation and constraint. Mr. Deputy 
Chairman, Sir, this Government are willing to 
have a law, as all civilized Governments are, 
to prevent adulteration of foodstuffs and also 
to take steps to prevent concentration of 
ownership in industries, but it is amazing that 
in this vital field of public utility, they are 

not prepared to take steps to prevent purveying 
of adultered news and information, and are 
also shying away on the ground that they 
would not like to interfere with the right of the 
owners to run newspapers as they like. For the 
basic task of ensuring that the citizens get 
news and information unadulterated and 
untamper-ed, the Press Commission had 
recommended that if you cannot d0 anything 
with the ownership, you can do something 
with the management of the newspaper, and 
the three ideas that were suggested were, the 
transfer of management to public trusts, diffu-
sion of ownership amongst employees, and 
encouragement of co-operative ownership in 
the field of newspapers. Unfortunately, Sir, 
over the years, the press owners have been so 
powerful that in spite of the fact that the 
working journalists movement year after year 
has tried to emphasise this point, no steps have 
been taken. Committees are appointed, 
commissions are appointed and we have one 
more Press Commission which will go into the 
various problems of the press and, I am sure, 
hon. Shri Advani will say that they will await 
the recommendations of that Commission 
also. Sir, the first Press Commission had made 
these recommendations but because of the 
pressure of the owners and in spite of the 
demand of the working journalists movement 
and enlightened opinion throughout the 
country nothing has been done. 

Mr. Deputy Chairman, Sir, the Press 
Council Bill in clause 14(c) points to the fact 
that it will also try to ensure on the part of 
newspapers, news agencies and journalists, 
the maintenance of high standards of public 
taste and foster a due sense of both the rights 
and responsibilities of citizeznship. Well, Mr. 
Deputy Chairman, Sir, I am all in favour of 
steps being taken to see that yellow jour-
nalism is not encouraged, thoug<h I would 
like to dispel the impression that yellow 
journalism is the monopoly of small 
newspapers only. In fact, it is the big 
newspapers and the biggest   newspapers   in   
the   country, 
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the weeklies and the monthlies, owned, 
promoted and supported by powerful political 
leaders and political parties and their relatives, 
which are encouraging the worst form of 
scurrilous and yellow journalism in this 
country. The small newspapers try to purvey 
the local problems and an atmosphere is created 
in the context of this problem of reconciling the 
freedom of expression with this talk of 
responsibility. I would only like to draw the 
attention of the Government to what Mr. Lopez 
has said in his report to the Economic and 
Social Council of the United Nations and I 
quote: 

"The concept of freedom with 
responsibility can be pushed to a point where 
the emphasis on responsibility becomes in 
effect the negation  of  freedom  itself." 

I am quite sure, Sir, that with a vigilant public 
opinion and the constitution of the Press 
Council being what it is, it would be ensured 
that this emphasis on responsibility would not 
be used to negate the freedom of the press and 
that it would be possible to strike a balance 
between the two. 

Mr. Deputy Chairman, Sir, I would not like 
to take more time of this House but before I 
conclude I would like to draw the attention of 
the hon. Minister to the fact that he should not, 
as I pointed out earlier, think that the press in 
this country is functioning, and that the Press 
Council is going to come into existence, in a 
vacuum. In fact, two aspects have to be taken 
into account. While one aspect has been taken 
into account, namely, that the language 
newspapers and the medium and small news-
papers will be given adequate representation in 
the new Press Council; the press as such and 
the character of the Press Council continues to 
be elite oriented. That what is published about a 
leader or not published about a leader becomes 
freedom of the press and non-freedom of the 
press. But if things concerning the working 
people, the toiling people and 

     I the struggling people are blacked out by the 
entire press because it is controlled and 
owned by vested interests, then people think 
that it does not concern the freedom of the 
press. In this context, I would only point out 
two concrete examples. One is, as pointed 
out by hon. Ramamurtiji on an earlier 
occasion, the decision of the public sector 
workers to go on a strike on the 28th of 
June, which was announced at a conference 
but was blacked out by the entire press 
though 

        1 lakhs of public sector employees were 
involved. About the second case, I would 
like hon. Minister of Information and 
Broadcasting to have it looked into. I have 
been informed by journalists that when 
firing took place on workers in Bailadilla 
mines, at that time the Madhya Pradesh 
Government imposed what was a virtual 
censorship and for 24 hours it did not allow 
the news of the deaths which, according to 
official version, were only 11 or 13, to be 
published in newspapers. Telephone lime's 
were disconnected- Newsmen were not 
allowed to visit Bailadilla. The Inspector 
General of Police said that nothing had 
taken place. You will remember, Mr. 
Deputy Chairman, that the result was that 
the newspapers all over India carried the 
story that 500 people had died. When you 
try to suppress the facts by imposing 
informal censorship or by taking recourse to 
administrative methods, then it is inevitable 
that such things will take place. These are 
very dangerous trends and I am quite sure, 
Mr. Deputy Chairman, that while the Press 
Council when it is constituted will definitely 
take note of such violations of the rules of 
the press to report freely, the Government 
would look into these specific instances also 
and see that these are not repeated. 

Mr. Deputy Chairman, in conclusion, I 
would like to draw the attention of this 
House that in my view the threat of 
authoritarianism and revival of the tendency 
to gag the press both by the vested interests 
and 



191       Press Council [ 7 AUG. 1978 ] Bill, 1977 192 

[Shri Rishi Kumar Mishra] 

by political elements has not ended. We must 
see that the press is so reorganised that its 
freedom is so preserved  and   guaranteed  that  
no   one in future will be able to interfere and 
tamper  with    it.    I     recall—and    I shudder 
to recall—that the hon. Shri Advani's 
predecessor was toying with the idea that the 
name of the Ministry of     Information     and     
Broadcasting should be changed to the Ministry 
of National Guidance.    The idea was to guide 
and control the minds of the Indian people, and 
he had hoped that by introducing a code of 
ethics and by securing the support of spineless 
journalists, he would be able to create a 
situation in which radio will broad-oast    what    
the    then    Government wanted,   the  press     
will  report  and write  what  the  Government  
wanted and  the  films  will  show  what     the 
Government   wanted,   and   thus    the -minds 
and the thought processes    of .the people of 
this    country will    be regulated and controlled 
in the same manner as Hitler  and Mussolini 
had •done.   Perhaps   he had the   vicarious 
pleasure when he went to Germany and  saw 
the place    where Goebbles bad got his house, 
and he wanted to imitate  him.    The    people   
of   India have saved us from that situation, but 
the danger continues.   And, therefore, a  
categorical  assurance  should  come from the 
Government that under   no circumstances   the    
freedom   of    the press will be tampered with, 
and that an attempt will be made to restructure 
and    reorganise  the     press   so   that while 
small and language newspapers are able to 
flourish, the stranglehold of the owners is also 
diminished and there is diffusion and delinking, 
and lastly, Sir, that in the Press Council, some 
way will be bound for the representation   of 
the  workers.    There is a provision that    
Members of the "two  Houses  of Parliament  
would  be there.   It could be that by 
convention, a representative of the working 
class movement would be given a place so •that  
the. Press  Council does not become only an     
organisation of    the i-upper   echelons   of  the   
society    but 

 

[The Vice-Chairman    (Shri Arvind 
Kulkarni)  in the Chair]. 
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(Black Law   ) eminent man of repute in journalism. 
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THE VICE-CHAIRMAN (SHRI ARVIND 

GANESH KULKARNI): Yes, Mr. Surendra 
Mohanty. You are allowed seven minutes 
only. 

SHRI SURENDRA MOHANTY (Orissa): 
Sir, this day will go down as a red. letter day 
in the annals, of Indian journalism on which 
one of the dirtiest misdeeds of the emergency 
is going to be nullified. Though it would have 
been extremely nice on my part to say that I 
am in agreement with all the provisions of the 
Bill, I congratulate the hon. Minister of 
Information and Broadcasting for losing no 
time in not only bringing forward this Bill 
before this House but also thereby implement 
ing one of the promises which had been held 
out by the Janata Party before the elections. 

I would like to invite the attention of this 
House and also the    Minister 

to some of the aspects of the Bill with which I 
do not    agree.    I have not 
given any notice of amendment simply 
because of the fact that it is a code of conduct 
with me not to withdraw an amendment once 
I give notice of the same. Therefore, I am 
appealing to the good sense and the 
understanding of the hon. Minister se that he 
could think over it in leisure in his cooler 
moments and to bring about some orientation 
in the Press Council Bill which he has 
formulated, to make it more effective. What is 
the genesis of this Press Council Bill? The 
genesis of the Press Council may be found in 
the report of the Press Commission which has 
said: 

"We consider that the regulation of the 
conduct of the Press in the matter of such 
objectionable wrong as is not legally 
punishable should also be the responsibility 
of the Press Council." 

The Press Council had two objectives—
firstly, to maintain and protect the liberty of 
the press; and secondly, to ensure that it is not 
misused. With this twin objective, the Press 
Council 

      came into existence. To make the Press 
Council effective, it must have 

     some teeth. Unless it has some teeth, it can 
neither protect the liberty of the .press, nor 
can it ensure that it is not being misused. In 
this ' context, I will cite a very telling instance 
from the Press Council's Annual Report, 
1973. The Press Council censured the Editor 
of a journal called the Campu$ Reporter 
because the Editor took to the worst type of 
journalistic misconduct shown by his 
threatening the Principal of a Women's 
College to submit to his dictates. And how did 
he react? The Editor of the journal said: 
"Censure, My Foot". And the Press Council 
could not make up its mind whether it should 
invoke the authority of the Supreme ^Court or 
any other judicial body to proceed against this 
kind of a pronouncement by an editor of a 
journal who wrote an article entitled 
"Censure, My Foot". If this Press Council is 
going to be an innocuous body  like   this,   
for   which   annual^ 
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Rs. 5 lakhs have to be spent—and that too by 
a levy from small and big newspapers—then, I 
most humbly submit that there is need for re-
thinking on the subject. My submission is that 
the Press Council must have some teeth. 
Unless it has got some teeth, it is meaningless, 
it is purposeless as it has been proved in the 
past. (Time bell rings) Are seven minutes 
over? 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I am giving you two 
minutes more. Seven minutes  are already  
over. 

SHRI SURENDRA MOHANTY: Sir, the 
Press Council Bill speaks of building up 
standards of journalism. Let us see what is the 
reality. The hon. Minister is also a journalist 
of good standing. Oscar Wilde had defined 
journalism like this: "Modern journalism 
justifies its own existence by the greatest 
Darwinian principle of the survival of the 
vulgarist". The more vulgar a paper is, the 
more it survives. 

'THE LEADER OF THE OPPOSITION 
(SHRI KAMLAPATI TRIPATHI):  Correct. 

SHRI SURENDRA MOHANTY: You see 
all these groups of papers that are coming up 
nowadays. Take Blitz, for instance, for which I 
have got much regard. Its last page, which is 
devoted to. a much substantial matter written 
by one of the most senior journalists, presents 
a nude woman's picture, exposing all her vital 
statistics. Therefore, Oscar was more than right 
when he said the more vulgar it is, the more 
successful it is. How is the Press Council 
going to check this? In fact, it has not been 
able to check it. Therefore, once again, I 
would say that the Press Council cannot build 
a code of conduct. Even during the last ten 
years, the Press Council had not been able to 
build any code of conduct. 

One last word and I will end because I have 
no time. One of the good features of this Bill 
is that the hon'ble 

1 Minister is not dependent on the wisdom of 
the retired Judges of the Supreme Court. 
Sir, I am sometimes surprised to find the 
pitiable dependence of the Government on 
the retired Judges of the Supreme Court. 
For everything a retired Judge has to be 
found out. However, it is a good feature and 
it is a deviation from the previous Bill for 
which I congratulate the hon'ble Minister. 

Sir, here there is no retired Chief who 
will be the Chairman of the Press Council. 
Then, I personally think that also the 
Chairman of the Rajya Sabha and the 
Speaker of the Lok Sabha should not have 
been got into the picture. It should have 
been a professional body and it should have 
elected its own Chairman such has the Bar 
Council does, such as the Council of 
Medical Association does, such as the 
Engineers do. Why do you bring a motley 
crowd from the Sahitya Aka-demi to the 
University Grants Commission, from the 
Bar Council to the Rajya Sabha, who have 
got no rapport at all and. who may be 
having very poor vision about the Press 
Council? So, I suggest that the position of 
this Press Council should be again reviewed 
and rethought and the Minister may kindly 
think it over and give the journalists that 
freedom at least to elect thdir own Chairman 
who can evolve their own code of conduct 
from their own experience and from their 
own struggle. 

SHRI P. RAMAMURTI (Tamil Nadu): 
Mr. Vice-Chairman, Sir, I do not want to 
take much of the time of the House; neither 
have I got the time. The press of a country 
will reflect the kind of society which exists 
in the country. Therefore, however much 
one might try to impose certain rules and 
regulations and code of conduct and all that, 
in the ultimate anab'sis it is the social 
struggles of the people that will assert 
themselves and the values that are created in 
the country by the social struggles of the 
people that is going to be reflected in the 
press. After all, we knew how the press in 
this country functioned in. the period  before 
the achievement of 
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independence and we know also the 
tremendous deterioration that has taken place in 
the functioning of the press after the 
achievement of independence. However much 
you might say that the Government should not 
interfere, there should be freedom of the press 
and all that, let us be realistic. So long as a 
government has got the power of conferring pa-
tronage—and after independence the power of 
conferring patronage by the Government has 
tremendously increased—so long as this power 
of patronage increases, so long as it is there it is 
foolish to expect that the Government will not 
interfere at all. This is the whole position. 
Therefore, I am not Very much bothered about 
that. The point is how far the press will be able 
to resist it. That depends upon the kind of 
society and the kind of values that are being 
built up in the country and that is where we 
want some freedom of the press, no gagging, no 
censorship, complete resistance. There will be 
some people who will be prepared to resist and 
if more and more people come to resist then 
better values should be created in the country.   
This is what we want. 

Now as far as this Bill is concerned, I want to 
make one or two points. My friend previously 
made the point that the Press Council Chairman 
should be elected. The present procedure that 
been adopted here is not the correct one. I 
would like to point out to him that we should 
consider this thing in all seriousness. I do not 
know if he is here but what we felt was that this. 
Press Council is not a body of one set of people. 
It is not a body of the journalists alone. It is not 
a body composed of editors alone. It is not a 
body composed of the proprietors alone. Un-
fortunately, this is an amalgam of all these 
people. So when an amalgam of all these people 
takes place, elections there will inevitably lead 
to some pushes and pulls. AH sorts of things 
will happen and certain moneyed interests will 
be there. Some people are likely to be 
purchased. All these things would happen. 

I Therefore, considering the character of the 
Press Council—the constitutional character 
of the Press Council—we felt it much better 
that first the Press Council as a whole is 
constituted. It elects the members out of a 
panel consisting of the Chairman, the 
Chairman of the Rajya Sabha and the 
Speaker of the Lok Sabha. These three 
together are able to nominate a member. 
This is what we thought. I think this is a 
very good suggestion. It is a suggestion 
which is commendable. In fact, I made this 
suggestion to the Select Committee and I 
think it is a correct position. 

Secondly, another point made is that the 
managerial people should be associated with 
it. I do not think managers- should be there 
in the Press Council. It deals with the 
question of the freedom of the press. It is not 
the question of the interests of the managers 
that are at stake. If the interests of the 
managers are there, then it can be decided 
by some other law, law of the land. Here, it 
is a question of evolving some standards for 
the press, a code of conduct for it. 
Therefore, the managers' representation is 
absolutely uncalled for and I think it should 
not be accepted at all. 

Lastly, Sir, I would like to point out that 
the press, by and large, in this country, for a 
long time, has been weighted against the 
oppressed peoples, against the weaker 
sections of society and the view-points of 
the weaker sections of society have not been 
reflected in the press—whether large or 
small. There are some presses which are 
specifically for these sections and they do 
carry those views'. But. by and large, even 
when a matter is of a national scale, the 
press, or the Akash Vani for that matter, 
does not carry news. I will give an 
illustration. My friend referred to one. Last 
year, in the month of    September, we    had 
a very    big 
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convention of the trade unions here in Vigyan 
Bhawan, which passed a resolution on what 
should be the policy of the Government with 
regard to wages, prices and income. Now, the 
entire trade unions of the country were 
represented there. All of them were 
represented there and they deliberated for two 
days and they gave a resolution to the Labour 
Minister there and said; We are prepared to 
have a dialogue with you. Such an important 
question did not figure in any of the 
newspapers. Such a resolution or the fact that 
the trade unions of the country had met and 
they had a view-point as to what should be 
the wages and income policy of the 
Government' did not find a place in any 
standard newspaper of the country. 

SHRI    N.    G.    RANGA    (Andhra 
Pradesh)-  Peasants' problems also. 

SHRI P. RAMAMURTI; Nor did the 
Akash Vani broadcast that, although they 
were invited there and some of them were 
present. Similarly, the other day, on May 15, 
against a particular policy, against the 
interference 01 the Bureau of Public 
Enterprises in the collective agreements made 
in the public undertakings, irrespective of 
whether they belonged to INTUC or AITUC, 
CITU or BMS, all these Union people came 
together in Delhi and had a very big 
convention and they passed a resolution that 
unless this collective bargaining was restored 
they would go on a protest strike on the 28th. 
If the collective bargaining was restored, they 
would meet and see what further action could 
be taken. Is it not an important matter? Is it 
not a national question? But no paper 
published it. Neither the Akash Vani nor the 
Radio nor the Television. So these are the 
things. I am not making a complaint because 
there is no use making a complaint. When our 
struggle had gathered strength, later on Mr. 
George Fernandes wrote to me a letter saying 
that the Bootha- 

lingam Committee had not asked for a wage 
freeze. Then, on the eve of the strike, when that 
letter was published, we got the publicity that 
on the 28th there was going to begin strike. 
When I wrote to him that the strike was against 
the Bhoothalingam Committee, the people 
understood that on the 28th of May, or June, 
there was going to be a strike. I am extremely 
thankful to Mr. Fernandes for requesting me not 
to have this strike launched. Otherwise, the fact 
. of the strike would not have got any publicity 
in these papers. This is the state of affairs. For 
this, whom are we to blame? The point is that it 
is a question of the social structure. If we go on 
evolving more and more and creating new 
values, then only I think the problem can be 
solved. Whatever might be the way the Press 
Council is constituted, in the ultimate analysis, 
it is as a result of the social values that are 
created in the country, as a result of the 
struggles of the common people, the struggles 
between had values and good values, that a 
proper newspaper conduct can be evolved. I do 
not think this conduct can be evolved by this 
Council. They may try it. But I hope the 
Council will not try to lay down a certain 
conduct. It should be a process of evolution. It 
cannot be laid down by rules and regulations. 
The object says that it will evolve. I hope they 
will evolve it and will not just    force it    upon 
the   newspapers. 

Therefore, Sir, with these 4 P.M.   
words,  I think that the Bill 

as it emerged from the Select 
Committee is better than what it was when it 
was fromulated and I commend it to the 
House. 

SHRI LAKSHMANA MAHAPATRO 
(Orissa): The role of the Press in preserving 
democratic traditions need not be over 
emphasised. In the history of the Press in 
India, there there have been great pressures 
that curbed the Press and the privileges it 
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enjoyed. I need not go into the stages of 
development of this informational 
technology. 

The Fourth Estate has a great social 
responsibility. The items of news 
disseminated by the mass media have to 
reflect the actual realities of today, not what 
the owner, the director or the Minister wants 
to portray as has been the way so far. This 
puts a heavy responsibility on the reported 
and the editor as well as on the sources of 
information which have to be unsullied. Only 
a free Press can play a crucial role in the 
democratic process. The reporter or the editor 
is still a prisoner of the views of his master 
and shall continue to be in shackle:- until the 
concentration of ownership by big houses 
who obviously have taken the forum for 
furthering their own interests and opposing 
the interests of the contending classes is 
broken. Sir, the successive measures that have 
been taken by the Government of India to 
fetter the Press ever since the 18th Century 
have helped neither the public nor the 
Government. Freedom was inconceivable 
without a free Press. Rut, as has been rightly 
pointed *mt by my friend, Shri P. Ramamurti, 
Government interference in the Press has 
become the Indian way. 

Though in 1965 we thought of a Press 
Council for the purpose of preserving the 
freedom of the Press and ef maintaining and 
improving the standards of the newspapers in 
India in July, 1966, it was formed. During the 
Emergency, on the 1st day of January, 1976 it 
died. It is sought to be revived by this Bill on 
the same lines of the law that was there in 
1965 but with two changes only. That was 
what the Hon. Minister told us in the 
Statement of objects and Reasons when he 
introduced this Bill to Parliament. The two 
important changes that he wanted to have 
were these.    The nomination of the Chair- 

man was earlier done by a panel in which the 
Chief Justice of India was a member. Now 
that is changed; he has been taken out and has 
been replaced by a representative of the other 
Members of the Council. The second thing is 
that he wants to have a levy imposed with a 
view to provide for funds for the running of 
the Press Council. These are the only two 
changes. Otherwise, it is basically the same 
thing as it was there in the 1965 Act. That 
being so and in view of the experience that 
we had during the Emergency inspite of a 
Press Council of this nature, as far as the 
freedom of the Press is concerned, that puts 
us in a great fear whether even with' such a 
Press Council law which seeks to restore the 
Press Council or revive the Press Council, we 
will be having the same sort of treatment of 
the Press. 

Sir, as has been rightly pointed out, there 
have been umpteen number of instances 
where the Government have come to interfere 
in many things—interference by omissions 
and sometimes by commissions. Missions are 
very much now found everyday. As far as the 
mass media and the Press is concerned, there 
have also been interference by the present 
Government. I shall come to the instances of 
interference later. Now let me say a few 
words about this particular Bill. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): You have got only 
four minutes more. 

SHRI LAKSHMANA MAHAPATRO: 
Yes, yes, I am just looking at the watch and 
trying to do my job within the stipulated 
time. 

Sir, the other point is, as has been rightly 
pointed out by Mr. Mishra, there was a Press 
Commission. It made its recommendations 
and the recommendations also related to the 
concentration of ownership of newspapers.    
But it has not been   looked 
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into. I think the hon. Minister while replying 
may say that a second Press Commission has 
been appointed. You know, Sir, when it was 
announced in the House, Mr. Bhupesh Gupta, 
myself and a few others opposed the way it 
had been done. We opposed the composition, 
we opposed the selection. We said that the 
co-operation of the other side of the House 
should have been sought and the list should 
have been prepared in such a way that there 
would have been no criticism. All the same, it 
has been formed and 1 am not very sure 
whether they will be able to give us 
something which this Government will act 
upon as far as the concentration of ownership 
of newspapers is concerned. 

Sir, the other thing that I want to point out 
is that the Government says—and it has been 
said in the preamble also—that this law is 
made with a view to securing the freedom of 
the Press and to seeing that it is not abused. 
But how are you going to achieve it without 
having the Registrar of Newspapers as a party 
to all these things? Sir, he is the person who 
is regulating everything. He is the person who 
tells you how much circulation a paper has, 
on the basis of which you give 
advertisements. He is the person who says 
whether paper is a regional paper or a paper 
which is of a national level. But he is not 
associated in this matter. Possibility the idea 
of taking him as a part of. or subordinate to, 
the Press Council will not be very much 
liked. But all the same, he should be asso-
ciated with it. He should be subjected to some 
sort of a check or direction by the Press 
Council. Otherwise, he will be going one way 
and the Press Council will not be able to 
perform its functions properly. 

The second thing that I want to submit is 
that Regional Press Councils      should      be      
established 

1 because you will not be able to do justice t0 the 
regional papers, the language papers and the 
duties and functions that you assign to this 
Press Coupcil cannot be properly discharged 
if they are all done at one place at the centre." 
Therefore, I would suggest the setting up of 
Regional Press Councils. 

Then the other thing is about a national 
register. For finding out as to who are the real 
persons, whether they are working journalists 
or freelance journalists or other journalists, 
you shall have to have a national register of 
these people. You can make that register the 
electoral roll for elections. You can have it 
also category-wise-big paper, medium paper 
and small paper, or similarly, freelance 
journalists, working journalists and so on. 
You may have it that way. But it is necessary. 
In addition to the accredited journalists, who 
have been accredited to the PIB, there are the 
other people and if you want to provide for 
them, you will have to have a register. 
Otherwise, there will be bogus persons 
coming and saying that they are press people 
and they should also be eligible for being put 
as representatives. Therefore, these are the 
things that you have to take care of. (.Time 
bell rings'). Now coming to the Bill, when the 
Bill went before the Joint Select Committee, 
one serious obpection was taken by al the 
Members who have appended notes of dissert. 
They have been saying that the code of 
conduct is something which should not be 
torated by anybody. This was already referred 
to by Mr. Mishra. It is there in the Press 
Council's report itself, the Eight Report, 
which is being referred to by every Member 
who comes here. It is there on pages 2 and 3 a 
code of ethics being built. Ineed not refer to it. 
Therefore, they feel that it is absolutely not 
necessary. 
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[Shri Lakhmana Mahapatro] 
They can come up in due course. When this 

Press Council Bill was introduced in 
Parliament, before it went to the Joint 
Committee, there were seminars held in this 
Capital city itself where very eminent 
journalists—Mr. Advani called these people 
eminent when he put them into these bodies, 
including the Press Commission— themselves 
stated ... (Time bell rings) Sir, you need not 
put your finger on the time-bell. I am coming 
to a close. I realise your difficulty. But you 
must also see my difncu.ty. I am in haste to 
finish. 
These  eminent journalists  said the Press 
Council   should also be a court of honour, it 
should  not be a court of  law,   it     should  not  
be there to punish anybody, but it should be 
there to censure  a person,  to  put him  on the 
right track. That is why they also pleaded that 
it should not have teeth. Somehow Mr. 
Mohanty said it should have teeth, it should be 
able to punish. He cited a particular case, a 
very, very stray case, of an editor of a 
newspaper having been reprimanded by 
censure. He came out with a certain editorial. 
But that  should not be the criterion for saying 
that it should have teeth. If it is for the purpose 
of punishing people, then I do    not know    
where we are going, we will only be going 
somewhere  else.      We should therefore, 
prevent two things:   This should not  be a  
court of law.    This should be  allowed  to 
have adjudication    as matters   come  before  
it   and   in  that process build up a case law 
and on the basis of that case law, build up    an 
ethics or a code. That is exactly the reason why 
the Joint Committee said, we are not prepared 
to say that this Press Council will build up 
journalistic ethics.    They have omitted it. 
Having omitted that, I do not know why they 
did not proceed with their logic further and  
say... (Time bell rings)     I am just concluding.    
How is  a  code of conduct different    from a 
code of journalistic ethics?      The word    here 
is ethics and there it is code of conduct.  
Journalistic  ethics  is  something which should 
come up by itself in the course   of   our  
performance.     Let   it 

not also  be  a code of  conduct prescribed.     
Therefore,   my  last  point  is this.   You have 
enjoined on the Press Council—the Press 
Council looks after a  very   good  press  in   
our country— that it will be doing this thing. 
These are its power and functions.    Here it is 
in   (d):   To  encourage a sense    of 
responsibility and public service among all   
those   engaged   in   the   profession of   
journalism.     It   is   public   service which   
they   will   be   required   to   be engaged in  
and  it is that which    is supposed   to   be   
promoted   and    encouraged  by  this  Press  
Council.  But that will not be achieved at all, 
that function they cannot perform at    all, 
unless  you  give    them the required paper,   
that  is,   newsprint.     There   is shortage   of   
newsprint.     Every   now and then we come 
before the House with this complaint. The 
small newspapers,  the  regional newspapers,   
the language newspapers, have been crying 
hoarse about it. He said the other day that we 
have provided for NEPA. But NEPA is a 
coarse variety, it is   a useless   variety.       
These  newspapers work with bigger 
machines.   Take, for example,   my  State  
newspaper,  THE SAMAJ.    It  requires  a  
fine  variety. Therefore, they should be given   
the imported variety in sufficient quantity. 
This  NEPA is   not good  enough.    It breaks 
as the reams are made. . . . 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI!: Thank you, Mr. 
Mahapatro. Please sit down.   Now. . Mr. 
Gopalaswami. . 

SHRI LAKSHMANA MAHAPATRO: 
Everytime Mr. Advani says that he has been 
looking after the interests of these people, 
giving them import concession by reducing 
the extent of minimum import to 10 tons 
instead of 25 tonnes and all that. As far as 
small newspapers are concerned, as far as the 
regional newspapers are concerned, as far as 
the language newspapers are concerned, he 
should go a little further and give them a 
better treatment. It is therefore that I have 
been insisting that the Registrar of 
Newspapers of India should be associated in 
these matters.    I have my experience. This 
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particular institution has not somehow been 
looking after the interests of these people. He 
will give the information and on the basis of 
that advertisement is given. This is very bad. 
That is why I demand the Press Council and a 
free press. Let us wait for the day when the 
Fourth Estate will be able to serve the cause of 
the toiling masses who have been bleeding all 
these days because their case is not focussed 
by the jute press. 

SHRI     V.     GOPALSAMY     (Tamil Nadu):  
Mr. Vice-Chairman, sir, I am greatful   to   you   
for    calling  me   to speak on this Bill.    At the 
outset    I wholeheartedly  welcome this  Bill.  It 
is my pride and pleasure to take part in   this   
discussion   on   behalf  of  the DMK Party    to 
which    I have    the honour  to  belong.    Ours  
is   a Party which, even against heavy odds 
during the  days    of  emergency,    fought    a 
crusade  against  authoritarianism  and tyranny.   
It is this Party which fought relentlessly  for      
the  press   freedom. Within forty-eight hours of 
the declaration of the emergency, or to put in    
other words,     within  forty-eight hours of that 
total   ban on the news media in the name of 
censorship, my beloved leader Dr. Karunanidhi 
convened an Executive Committee meeting of 
the Party and passed a resolution which is the 
magna carta of the second freedom struggle. 
This resolution said: 

"The Press should be freed from all 
shackles and granted all their just rights. 
The Executive of the DMK points out that 
only such a step would bring credit to the 
Indian democracy." 

Hundereds of our partymen were detained in 
dingy cells and two precious lives of our 
Partymen -were lost for this noble cause. 
MURASOLI, the voice of DMK, our Party's 
daily newspaper, was put to strict censorship. 
It was subject to much hardship. Its office was 
raided and also the pre-censorship continued 
on MURASOL till the last even though it was 
liftec in the case of so many other news-
papers.    But     it is very unfortunatf 

that neither the White Paper nor th« 
Shah Commission looked into the 
atrocities committed against 
MURASOLI by the Press Censor, eve» 
though these had been reported in a detailed 
manner to them. I think the Janata Party does 
not give credit to any other political Party in 
this regard. They are not prepared to high-
light the sacrifices undergone by the DMK in 
this regard. We do not coinge for anybody's 
favour and we do not care for that. We are 
prepared t« support any friend, oppose any 
foe, enter into any battle, pay any price and 
meet any hardship for the survival of 
democracy and the'freedom of the press. 

Our experience of the previous Press 
Council was not satisfactory, even though we 
felt the need and necessity of a Press Council 
during the days of emergency. I want to say 
that some Press Council is better than no 
Press Council. 

But I want to point out that the term 'code 
of conduct' is a very vague term. It is a very 
dangerous term. It may become a guillotine 
in th€ hands of prejudiced men to victimise 
genuine journalists and newspaper men. 

Sir, I want to say that formation of 
one  Press  Council  for the whole of 
India can never deliver the goods. On 
the contrary I think it will do much 
harm  for small newspapers. For ex 
ample, if you call a small newspaper 
man from Tamil Nadu or from Tri- 
vandrum in Kerala State, he is finish- 
I    ed.    His  economic backbone  will be 
broken.   I want to suggest that there 
should   be    several   Press   Council* 
1    for each language.      It is not possi 
ble,       there     should       be     regional 
Pres    Council      at least. If the 

hon. Minister feels it is not possible to 
implement, then I would suggest that at least 
the Press Council should visit every State 
capital and entertain complaints there only. 
Then only the small newspaper men will be 
protected. Also I would like to suggest that  
the   Press   Council   should   play 
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[Shri V. Gopalsamy] an increasing role of 
a conciliator between the complainant and the 
newspaper before the complainant goes to the 
Council. One of the hon. Members of the 
House the other day expressed his concern 
about the misuse of the freedom of the press 
and also about yellow journalism. Yes. I agree 
with him. We have to stop that and we have to 
ward off this kind of yellow journalism. To 
prevent it, the law of libel should be amended 
in such a manner that the onus of proof lies on 
the person or on the newspaper man who has 
slandered. By that only ve can think of 
guarding against yellov journalism and not by 
abolishing, the freedom of the Press, because 
it is the freedom of the Press which has 
contributed much to the present-day world. 

Also, I want to point out another thing. It 
has been mentioned that nothing in sub-
section (1) shall be deemed to compel anv 
"editor or journalist to disclose the source of 
his news or information published by the 
newspaper or received or reported by the news 
agency, editor or journalist." The correct 
policy of safe-guarding the independence and 
freedom of the journalist is to treat the source 
of his news as sacred and not to compel him to 
divulge the sources. This was •recognised long 
before by the Indian Government and that was 
incorporated in the Technical Publicity Rules 
which were termed as the basic guidelines for 
democracy by Sardar Vallabhai Patel, the first 
Information and Broadcasting, Minister who 
was also the Deputy Prime Minister. But the 
unfortunate thing is this: I can cite so many 
occasions when the newspaper men were 
penalised for not disclosing the source of their 
news and when the newspaper people refused 
to disclose the source of their news. The late 
Shri V. K. Krishna Menon is an example of 
this type and he never tolerated criticism. At 
the time of the Sino-Indian conflict in 1962, a 
letter to "The Indian Express" by a -wailing 
widow accusing and criticis-j»g the 
Government for not equipping 

the army with ammunition and other fighting 
equipment cost the Resident Editor his job 
because the Editor did not budge to disclose 
the source. This is how it happened then. We 
have to protect the journalists and the news-
papers. But how is it possible? Mere formation 
of the Press Council is not enough. I do not 
think that it is a big step towards Press 
freedom. The Constitution itself should be 
amended on the lines of the famous first am-
endment of the American Constitution. It says: 
"Congress shall make no law abridging the 
freedom of speech or of the Press". But, in our 
country, the first amendment to our Constitu-
tion was enacted a year after the proclamation 
of the Constitution itself which still further 
restricted the already restricted freedom of 
speech and expression. The list of exceptions 
to free speech in article 19(2) is an open 
invitation to executive abuse, no matter which 
party happens to be in power. In 1950, Shri 
Jawaharlal Nehru told the All-India 
Newspaper Editors' Conference like this: "I 
would rather have a completely free Press with 
all the dangers involved in the wrong use of 
freedom than a suppressed or regulated Press." 
But, Sir, even Mr. Jawaharlal Nehru, a 
democrat to the marrow of his bones, 
succumbed to his powers and to his office. 
Within a year, Sir, his Government passed the 
Press (Objectionable Matter) Act and put it on 
the Statute Book and in 1957 it was repealed. 
But the same was restored in the form of an 
ordinance on declaration of the emergency. So, 
I want 'to suggest that the Janata Government 
should come forward to ensure constitutional 
guarantee to Press freedom. Here, Sir, I would 
like to bring to the noti::e of the honourable 
Members of this House an event which has 
taken place in our country recently which is 
painful to the lovers of freedom. That matter 
has not been reported by the local papers in 
Tamil Nadu. My hats off to the brave 
newspapers in Delhi, "The Statesman" and 
"The Hindustan Times", which have boldly 
published the  news.    Sir,  here is   a man who 
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tries and attempts to throttle the throat of Press 
and who cajoles and coerces the Press not to 
publish his speeches and he is no other than the 
, present Chief Minister of Tamil Nadu, Mr. M. 
G. Ramachandran. I would like to quote the 
news item from "The Statesman" dated the 5th 
July, 1978: 

"For the Tamil Nadu Chief Minister, Mr. 
M. G. Ramachandran, Emergency is not a 
thing of the past, but a living reality. 
Presiding over a public meeting held here 
in the University building to unveil the 
portrait of Mr. Jayaprakash Nara-yan, he 
criticised Mr. Jayaprakash Narayan and the 
achievements of the national movement 
and immediately issued a 'farman' to the re-
porters not to publish a word of his critical 
remarks. The local Press as well as the 
national news agencies fell in line as in the 
days of the emergency. Not only Mr. 
Narayan, he criticised even Gandhiji from 
whom the Janata Government seems to 
draw inspiration. He criticised Mahatma 
Gandhi and his 1942 movement and said 
that Gandhiji wanted that railway bridges, 
telephone, telegraph wires and posts should 
be pulled down and burnt." 

Sir, even an elementary school student 
knows that Gandhiji condemned the Chauri 
Chaura incident, opposed violence and went 
on a fast during 1942 movement. But Mr. M. 
G. Ramachandran uses such words and he in-
timidates the press men not to publish kis 
historic utterances. Sir, I would Mke... 

DR. (SHRIMATI) SATHIAVANI 
MUTHU (Tamil Nadu): Sir, on a point of 
order... (Interruptions) May I know from the 
hon. Member in which paper, of what date, 
our leader, Chief Minister, mentioned that? I 
do not think he would have said like that.    I 
strongly repudiate it. 

SHRI V. GOPALSAMY: This is reported 
in the Press. He has intimidated the Press. I 
would like the Members of the House to 
realise this. 

I would like to suggest that the Press Council 
should protect the interests of journalists and 
newspaper men, and also see that they are not 
browbeaten or threatened by anybody. 

Before I conclude, I would like to quote 
Rousseau, the famous French philosopher, 
the champion of freedom: 

"Loss of liberty to mind is worse than 
death. Death is not the greatest calamity. 
There are still more terrible calamities for 
the brave sons who, if need be, are 
prepared to lay down their lives for the 
noble cause of freedom and liberty." 

In the name of such brave heroes, I welcome 
this Bill. 

THE VICE-CHAIRMAN N(SHRI 
ARVIND GANESH KULKARNI): Mr. 
Madhavan. You have got 10 minutes only. . . 
(Interruptions) 

SHRI K. K. MADHAVAN (Kerala): Sir, I 
thank you for giving me this opporunity. I am 
speaking from my experience here as an 
editor, as a lawyer and as a politician. Of 
course, when I said 'as a politician', I speak 
above party politics in this case particularly. 

The first Press Council was the product of 
the Press Commission Report submitted in 
1954. They recommended: 

"The institution of Press Council, along 
with its duty of protecting and fostering the 
freedom of the Press is charged with the 
task of guaranteeing it against such pro-
prietorial misuse of newspaper columns..." 

Then, this Commission goes on to add 
further: 

"A definite danger exists of news being 
twisted to serve the personal interests of 
the owners." 

This is a very significant statement... 

Now, let us see what is the purpose of the 
Bill.    I quote again: 
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[Shri K. K. Madhavan] 
"The Press could be free only when the 

Government keeps away from it, nor is the 
Press above the law of the land..." 

Self-regulation  was     therefore   prescribed as 
a remedy, and a self-regulatory  body,     
regulating  body,    Press Council of India was 
set up to ensure the right behaviour of the 
Press. Does this  Bill conform to  the standard 
of the   requirements   mentioned   ahove? That  
is   my  question.   Permit  me  to say that  it 
does  not,  for  the  simple reason that    the  
Bill   has    been ill-drafted.    Of course, the 
Bill was referred to the Joint Select 
Committee, but I have a grievance that even 
the Joint Select Committee which represents  
both Houses  of Parliament h?s not done full 
justice to the subject to the Bill. Now, let us 
come to the composition  of the  Press Council.    
What, is its composition?    It is one plus 2?.. 
When I  was speaking  on an  earlier occasion,  
I  mentioned     the  alarming situation that 
would be created by this. The composition is 
one Chairman and 28 members.    But this one 
Chairman has got more powers than all the 28 
Members   put  together.  In   the  composition  
of  the  28  members,   13   are working, 
journalists out of whom six are  editors  and     
seven are working journalists other than  
editors.    Then there shall be six persons who 
own— I emphasise the word 'own'—or carry 
on  the business—I again    emphasise the  
word   'business'—of   management of  
newspapers.    Then there  shall be one  man  
from  the   management    of news agencies. 
Strangely, Mr. Advani himself     split  up    the  
single    news agency into four, and only one 
person has to represent the four news agencies.    
I do not know the logic in this. Then, Sir, three 
persons shall be the specialists from     
education,    science, literature and culture and 
all that.    I welcome  that.    Then  three 
Members from the Lok  Sabha  and  two Mem-
bers from the Rajya Sabha. 

AN HON.  MEMBER:   Not you and me. 

SHRI K. K. MADHAVAN:: I have no 
grievance about that. My grievance is that 
they have given representation to the working 
journalists in the newspapers but not to the 
working journalists working in the news 
agencies. It is a contradiction, a very glaring 
contradiction telling upon the Government. 
Then, Sir, there is no representation for the 
readers. Are they not the real consumers of 
newspapers? Haven't they got the right to be 
representated? That representation also is 
denied because that is representation of  the 
public. 

Then, Sir, the Press Council is placed 
beyond the purview of courts. I refer to clause 
14, proviso (1) which places the decisions of 
the Press Council beyond question in the 
courts. What does it mean? The Press Council 
becomes an all-powerful body which can do 
anything and undo anything except making a 
male female or a female male. 

SHRI BHUPESH GUPTA: Mr. Madhavan, 
in Shankar's cartoon, very often the male is 
made into a female. 

SHRI K. K. MADHAVAN: Therefore, Sir, 
they have got those powers. So, an all-
powerful chairman is there sitting over 28 
minor members. 

Sir, I do not want to go through all the 
clauses of the Bill because that will rob me of 
my time. Sir, I now refer to clause 14. A very 
significant factor has to be looked into here. It 
is very important in that they want to restrict 
the foreign assistance. Of course, I do not like 
foreign assistance. Here, what is provided 
under clause 14(2) (f)? I quote: 

"(f) to keep under review cases of 
assistance received by any newspaper or 
news agency in India from any foreign 
source including such cases as are referred 
to it by the Central Government or are 
brought to its notice by any individual, as-
sociation of persons or any other 
organisation: 

Provided that nothing in this clause  shall 
preclude     the Central 
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Government from dealing with any case of 
assistance...." and so on. 

So the Government is above these things. 
That is a very masterly feat and I congratulate 
Mr. Advani for it. Unlimited arbitrary powers 
are placed in the hands of the all-powerful 
State. the modern State. 

One thing more, Sir. The tiger's teeth and 
claws are yet to come out because they are 
hidden in the rulemaking powers provided for 
in clause 26 of the Bill. Of course, these rules 
will be scrutinised by the Committees an 
Subordinate Legislation of the two Houses 
here. But there also in a slipshod manner the 
officers can manage it very cleverly. I 
emphasise Sir, that the Government is playing, 
into the hands of the big business. I have 
before me an appeal by the working 
journalists requesting for taking action against 
the withdrawal •f the newspaper owners from 
wage Board. What action has the Government 
taken? My friend, Mr. Rama-murti has already 
spoken about it and so I do not want to repeat 
it. (Time bell rings). Sir, kindly give me three 
minutes more because I have got some 
important things to say. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): No. only two 
minutes. 

SHRI K. K. MADHAVAN: Sir, my time 
was taken  away by my friend. 

Sir, the other thing is that financiers have 
entered the arena of newspapers. This is a 
thing which began in the pre-Independence 
days. I was one of those people who 
participated in a movement which drew the 
attention of this country to this aspect and said 
that this is a danger signal because neo-
fascism will be coming into this country 
through these capitalist big businessmen; that 
was the warning given in the pre-
Independence days when the Times of India 
was boLSPht. when the Searchlight was 
bought and so many other European manager! 
papers were bought by the Indian big business. 

Now, the powers to reconstitute this Press 
Council given in sub-clause (4!> of clause 5 of 
this Bill are strange. Of course the Government 
shall nominate the first Chairman and members 
of the Council. But subsequent-, ly, whenever 
the occasion arises, the Council will select its 
successors itself That is the provision of this 
law 

Now, what is the extent of their powers. All 
the powers have been left with them. There is 
the question of the freedom of the press. What 
is the freedom of the press here? I do no* find 
freedom of the press here. My friend claims 
and the Janata Government claim that they 
have freed, that they have liberated the Fourth 
Estate ! from the clutches of authorianism It 
has not actually done it. They have done, what 
according to a Biblical saying means, giving 
by the right hand and taking it av ly by the left 
hand That is what exactly is being donf 
through this Press Council Bill also. They have 
done it through the Door-darshan and through 
the Akashvam also. 

Then, there is the question of patronage, 
the governmental patronage. Yesterday, I 
saw on the TV one gentleman—I think he 
is a newspaper representative, a 
correspondent—presenting the coverage of 
the foreeoin? week in Parliament. My 
leader, C. Subramaniam, made the most out 
standing speech in the Lok Sabha but not 
even his name was mentioned. 

SOME HON. MEMBERS: Shame, 
shame. 

SHRI K. K. MADHAVAN: How does it 
happen? It happens because tbe Ministry of 
Information and Broadcasting! takes into its 
service conveni-tly such people only who 
serve their purpose and that is being very 
regularly done. Why should it be dene? You 
have your own Akashwani anH 
Doordarshan people. Let them present these 
coverages. Then they will be answerable 
and Akashvani will be answerable to us. 
Now they can say that they had invited 
somebody and he has done it. 
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THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Madhavan, you 
have to wind up now. Yes, Mr. Mathur. 

SHRI K. K. MADHAVAN: No, Sir One 
minute more please and I am closing. My case 
is that the mass media is being very tglaringly 
misused. That is my case. There is one saying 
in Malayalam: 

"Vallatha        B>alaprabhavati     Neckal 
Illatha  Balaprabhavam Vishishtam" 

It means that instead of having a very bad 
child, it is better not to have the child at all. 
And that is my case. I would prefer not to 
have the Press Council Bill at all, than to have 
a Bill like this. That is my view. 

My last point is this. Today's Illustrated 
Weekly of India says: It would not, therefore, 
be wrong to conclude that AIR and 
Doordarshan continue to be controlled by the 
Government as hitherto. The only difference is 
that this control is now, not as 'blatant' and 
'cynical' as before. May be this is due to the 
fact that Mr. Advani and his man have yet to 
acquire total control of the mass media. But 
the erstwhile Jana Sangh has certainly dug 
deep its toes in AIR and Doordarshan." This 
applies equally to newspapers also. 

Sir, my last point is. .. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): No Mr. Madhavan, 
you have to finish now. 

SHRI K. K. MADHAVAN: Only one 
sentence more, Sir. And thr.t is about my 
friend, Mr. Ramamurti, and the role he was 
playing. Sir, he was playing a double game, 
blowing hot and cold. He said he had 
criticised it but he was silent. He did not 
record his voice of dissent. There are three 
Members who have recorded their voice of 
dissent in the report regarding code of conduct 
upheld by the Joint Select Committee. Why 
did not Mr. Ramamurti dare to record his 
voice of dissent? That is my question. 

Then, Mr. Advani has himself made certain 
classification of newspaper men. The re-
classification of persons who were prepared to 
criticise but did not, and the persons who 
simply obeyed, surrendered and knelt before 
the authorities. There are very few persons 
who may dare to speak to their peril. To 
which classificatio* do the newsmen belong? 
That is not my classification; that is Mr. 
Advani's classification. Mr. Advani put these 
people to which category, I do not want to say 
it now. It I3 his own face seen through his 
own looking glass. 

With these observations, 1 corclude. Thank 
you. 
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THE       VICE-CHAIRMAN       (SHRI 
.ARVIND GANESH KULKARNI);  Mr. Kalp 
N»th.   You have got ten minutes, Mr.  ftai. 
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"Mr. Chairman, a section of the press in 
India have endangered their freedom by 
confusing freedom with licence. They had 
acted in a manner which will mean any 
honest newspaperman hang his head in 
shame. In the name of freedom licence 
cannot be given." 
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The Janata Government is working under the 
shadow of corruption, similarly, this freedom 
of press will work under the shadow of the 
code of con- 

SHRI GHANSHYAMBHAI OZA 
(Gujarat): The Statement of objects and 
Reasons of the Bill rightly brings out the 
objects for which the BiU has been brought 
forth by the Government. It says that the Press 
Council is being established for the purpose of 
preserving the freedom of the Press and for 
maintaining and improving the standards of 
newspapers and news agencies in the country. 
The first step the Council has to take is to 
preserve the freedom of the Press. Having 
dismantled the obnoxious dr?.conian 
apparatus of authoritarianism so far as the 
Press is concerned, the Government has taken 
further steps to see that its freedom is pre-
served by appointing a Press Council. 

.. [The   Vice-Chairman   (Shri   Shyam Lai 
Yadav) in the Chair.] 

I am sure looking to the performance of the 
Government, there would be few occasions on 
which the Council would be called upon to 
preserve the freedom of the Press. My friend 
who spoke before me, waxed eloquent about 
so many things. He made some reflections on 
the present Minister. I have been watching the 
performance of this Ministry and the Minister   
from   a   distance   since    the 
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Janata Party took over this Government and 
have also looked at it at close quarters for the 
last three months, and I would say that I have 
nothing but confidence in the Government for 
the detached and dispassionate manner in 
which they have been handling these media. 
No charge is justifiable and can be levied 
against this Ministry that it is misusing these 
media for any party purposes. I think that this 
charge is absolutely baseless and that it does 
not deserve any credence at all. 

As I said, having given back to the people, 
freedom of speech and freedom of expression 
both in writing and words, it has brought this 
Bill for maintaining and improving the stan-
dards of newspapers and newspaper agencies 
in India. This, to my mind, is the operative 
part of this Bill, and it is very important 
because, as I have said, we are dealing with 
the Press which is a very important instrument 
in preserving the freedom of the country and 
seeing that democracy is not tampered with. 
As has been said by a great thinker, "Give me 
freedom to write anything I like and you go on 
making any law you choose to frame". Thus, 
words, spoken and written are so powerful 
that they are to be properly taken care of. 

You will also see, Sir, that in a society, the 
legal sanctions alone are not sufficient. If the 
citizens behave well in the society, it is not 
because they are afraid of the constable or the 
arm of the law. For from it, the behaviour of 
the communities and the citizens g.oes by the 
social sanctions. What will my neighbour say? 
What would my friends think about me? What 
would the community think about me? These 
things keep the citizens in proper behaviour. 
So, in some way this powerful instrument of 
democracy has  also to be taken care of. 

About the code of conduct many friends 
have ventilated their grievances and doubts. 
But they are absolutely mis-placed. The code 
of conduct is not to be evolved by the 
Government.    The code  of conduct is to be 

evolved by a body elected by various 
agencies. It is an absolutely independ-ed 
body, over which a chairman has to preside. 
The [Government has taken care to see to 
that. 

SHRI K. K. MADHAVAN: It is 
fundamentally wrong, it is totally wrong. 

SHRI GHANSHYAMBHAI OZA: It is 
absolutely correct. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Let him finish. 

SHRI GHANSHYAMBHAI OZA: It is 
absolutely an independent body. The way in 
which the Chairman is to be selected, does 
provide for safeguards. The Speaker and the 
Chairman of the Rajya Sabha will be involved 
in selecting the Chairman who will be 
absolutely an independent person. The other 
28 members will also be involved. Look at the 
way in which these people are to be elected. 
That shows that this code of conduct will be 
evolved by an . absolutely independent  body. 

SHRI K. K. MADHAVAN: Why don't you 
give an opportunity to the working  
journalists;... 

SHRI    GHANSHYAMBHAI    OZA: Working 
journalists are there. Working journalists and 
other persons will be there.   But I am of this 
view that, as has been rightly said, in order to 
make democracy successfully run( you should   
educate   your  masters   democratically, not in 
the way it was being done in the past, about a 
year and a half     ago.       We        must      
educate our   masters   in   good   norms.   May I    
very    frankly    say    that    I    am simply    
disgusted    at    the  way    in-which the 
politicians of this country are occupying banner 
headlines    and important places in the 
newspapers. It creates a feeling of nausea in me. 
Are there  not   other   elements  in  society 
which enrich the life of the community,  making 
life worth  living,    like teachers,     artistes,     
musicians     and sportsmen;  They are all 
relegated to the background.    And we 
politicians, whatever we do—the way in which 
we 
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[Shri Ghanshyam Bhai Oza] are behaving 
at every forum, leave apart this forum or that 
forum—we get the headlines. Why should so 
much importance be given to the politicians? 
Look at the newspapers of any independent, 
mature democracy. You will not find so much 
importance being given to politicians. But 
unfortunately in this country, politicians of 
various varieties—I shall not be very harsh 
with them—occupy banner headlines and all 
sorts of petty intrigues which create nausea in 
our stomach, are given so much importance. 
The time is ripe for evolving a code of 
conduct so that healthy elements are given 
prominence. (Time bell rings)l want to refer 
very briefly to a provision relating to the 
Chairman.    It says: 

"The Chairman shall be a whole-time 
officer and shall be paid such salary..." The 
Chairman should not be dubbed an officer nor 
should the honorarium be called salary. It 
should be said that he will be a whole-time 
Chairman and he will be paid such 
honorarium as the Government may decide. I 
think thi'3 would be appropriate. (Time bell 
lings) Having laid down the manner in which 
the Chairman would be selected, I think it 
would be appropriate if we change the 
terminology. Thank you very much. I have 
certain observations to make but the time at 
my disposal is very short. So 1 shall not take 
up your time. 

SHRI M. KADERSHAH (Tamil Nadu): 
Mr. Vice-Chairman, Sir, I welcome the Bill 
and I would also like to express my 
appreciation of the amendments suggested in 
the Bill as originally introduced. There can be 
no difference of opinion with regard to the 
true role of the press. The press is a fearless 
champion of the liberties and welfare of the 
people and the reports in the press serve to 
educate and enlighten the people on the 
developmental efforts in the field of 
economics, science and politics and to expose 
the misdeeds and wrong doings which affect 
the healthy growth of our country, its 
economy and polity. 

The primary aim of the press should be to 
encourage the forces of law and order, to 
consolidate peace and to hold out to the 
people the achievements that are possible by 
careful marshalling of our resources and 
purposeful utilisation. The press gets a noble 
role inasmuch as it has to appeal to the finer 
instincts of man as opposed to mere 
sensationalism, character assassi nation and 
key-hole vulgarities. By and large, we can say 
that the press has played a notable part in the 
freedom movement and a no less notable part 
since achievement of independence and that 
scurrilous, scandal mongering articles are 
more often the exception than the rule. 

We in India are in a fortunate position as 
compared to some western newspapers. Our 
newspaper reporting is comparatively free 
from witch-hunting. Of course, I cannot deny 
the existence of certain journals which pander 
to the lower sensibilities of man, which 
sometimes pounce with a sadistic glee on 
incidents of trouble and discord and fan them 
into more furious flames. Instances are not 
wanting where such vicious depiction of 
morally depraved activities in all its vulgar 
detail produces a negative effect on the 
impressinable minds and act, consciously or 
unconsciously to impel the young to commit 
the very same crimes which have been 
portrayed. It is for restraining such news-
papers that a code of ethics has to be evolved. 
I find from the Minutes to Dissent that a code 
of ethics has been feared for its possible effect 
on strangling the freedom of the press. I do 
not agree with that view. We can rest assured 
that the code of ethics that will be evolved by 
the proposed Press Council will be one that is 
in full consonance with the ideas of justice, 
equity, decency, sportsmanship and fairplay. 
The advantages of a code of ethics will be 
overwhelming compared to the disadvantages 
of not having any code at all. 

Another important function of the Press 
Council is to ensure the press and allied 
agencies to maintain high standards of public 
taste and foster a 
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due sense of both the rights and res-
ponsibilities of citizenship. It need hardly be 
said that purposeful vilification arid character 
assassination should be shunned like poison, 
as such poison produces a chain effect on the 
stream of life. If the Press Council can effec-
tively disharge the duties of controlling the 
quality of the press, it will be a great national 
service, for nothing is more important for a 
healthy, vigorous and dynamic nation than the 
continuous propagation of ideas of patriotism, 
peace, self-development and social 
consciousness. I would even go to the extent 
of advising the Press Council to exhort the 
press to lay emphasis on the positive 
achievements of our society in the fields of 
economic and social development, to glorify 
efforts for peace and cooperation between 
communities, to highlight the efforts made by 
student and non-student youth in constructive 
nation-building activities, and to give adequate 
coverage to community efforts for community 
development. It is on the basis of a conscious 
and tireless re-emphasis on the higher values 
of life that a nation can strive for the really 
worthwhile goals, which spell the greatest 
happiness to the greatest number. 

Sir, my friend, Mr. Gopalsamy, has 
unnecessarily drawn some controversy. He 
spoke of MURASOLI. It is his duty to do so 
because it is the family magazine of his party 
leader. But in my view the standard of 
MURASOLI has gone down to that of a 
yellow journal. I have not forgotten that his 
leader, Mr Karunanidhi... 

SHRI G. LAKSHMANAN (Tamil Nadu): 
On a point of order. Sir. He has called it a 
yellow journal. He must withdraw that word. 

SHRI U. TEL. KRISHNAN (Tamil Nadu): 
Sir, first Mr. Kadershah should be allowed to 
finish his speech. Then only any point of 
order can arise. Not now. 

SHRI G. LAKSHMANAN: No, he has 
called it a yellow journal. He must withdraw 
that word. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): There is no point of order. 
You please continue, Mr. Kadershah. 

SHRI G. LAKSHMANAN: No, he must 
withdraw it. 

SHRI U. R. KRISHNAN: The Vice-
Chairman has saitf there is no point of order.   
Please sit down. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Mr. Kadershah, you continue 
your speech. 

SHRI G. LAKSHMANAN: Mr. Vice-
Chairman, Mr. Kadershah entered this House 
as a DMK Member and he is now talking as 
an AIADMK Member. .. 

SHRI U. R. KRISHNAN: That is entirely   
different. 

SHRI G. LAKSHMANAN: Such things 
should not be said by him now. He is talking 
about MURASOLI now. 

SHRI U. R. KRISHNAN: Please sit down. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Mr. Kadershah, please 
continue your speech. 

SHRI G. LAKSHMANAN: He has no 
self-respect. He is not a man of character 
(Interruptions)... He entered the House as a 
DMK Member. Now he is in the AIADMK... 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): You please conclude your 
speech; Mr. Kadershah. 

SHRI LAKSHMANA MAHAPATRO: On 
a point of order. Sir, if what Mr. Lakshmanan 
said has gone on record, I think you should 
correct it, because no honourable Member 
can say against another honourable Member 
of this House that he is not a man of charac-
ter.   He has said that.   It is too bad. 

THE VICE-CHAIRMAN (SHRI SHYAM 
"LAL YADAV): I will look into the record. 

SHRI G. LAKSHMANAN: Yes, he is not a 
man of character. 
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SHRI LAKSHMANA MAHAPATRO: 
No, you cannot say that. 

SHRI G. LAKSHMANAN: I say he is not 
a man of character. He is criticising my party. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Please continue your speech, 
Mr. Kadershah. 

SHRI M. KADERSHAH: I want to correct 
my friend. MURASOLI is not the official 
organ of the DMK Party. It is a family 
magazine of Mr. Karuna-nidhi... 
(Interruptions). 

SHRI G. LAKSHMANAN: Are you not 
going to wihdraw the words 'Yellow   
journal"?   (Interruptions). 

SHRI LAKSHMANA MAHAPATRO: 
What are you talking? (Interruptions) 

SHRI G. LAKSHMANAN: I know your 
Party and everything. (Interruptions) 

SHRI M. KADERSHAH: I am only depicting 
the truth. My friend should not forget that his 
leader used to write in MURASOLI. He even 
sang the 'lali' song in praise of Sanjay Gandhi 
and his Five Point Programme. He wrote 
articles about Mrs. Gandhi. (Interruptions) 

SHRI LAKSHMANA MAHAPATRO I 
am also a Member of the House. I cannot   
allow   this. . .. (Interruptions) 

SHRI M. KADERSHAH: No sycophant in 
the whole of India could have written such 
articles. I also like to point out... 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Let him speak. 

SHRI M. KADERSHAH: Between June 
1975 and 31st January 1976 when Mr. 
Karunanidhi was dismissed, during these 
seven months of emergency and even before 
that the former Chief Minister of Tamil Nadu 
used to suppress the free press in Tamil Nadu. 
This is well known history. How many times 
the office of the... (Interruptions) 

SHRI G. LAKSHMANAN: He was in my 
Party on those occasions... (Interruptions) 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Your Party's spokesman has 
already spoken. 

SHRI M. KADERSHAH: He got the office 
of the People's Voice—MAKKAL KURAL—
raided on four occasions and the entire 
editions were seized by the. Police. He never 
allowed any paper to write against him during 
his Chief Ministership. There was an article 
criticising him in KUMUDAM, which is a 
very weil-known weekly in India. Their office 
was raided and attacked by his followers. And 
now Mr. Karunanidhi speaks much about the 
downtrodden people. I want to know what is 
the service condition of the employees of 
MURASOLI. The PreSs Council should also 
look into the service conditions of the 
employees of MURASOLI and other 
newspapers. 

The Press should have a sturdy 
independence to reinforce... 

SHRI G.    LAKSHMANAN:" On  
point    of    order.    While    making a 
speech,   can   any      Member  read a 
written note in this House? 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): This has been the practice in 
the House... 

SHRI G. LAKSHMANAN: I want your 
ruling. Can any Member read a written 
speech, except the Ministers? 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Perhaps Shri Kadershah is 
referring to his copious notes. 

SHRI M. KADERSHAH: The Press should 
have a sturdy independence to reinforce the 
really lasting values of society but never to 
descend to a level below the norms of 
decency and fair-play. The Bill confers the 
right on the Press Council to criticise the Gov-
ernment also apparently in cases of dictating 
to the Press and in more cases of making the 
newspapers toe the     Government     line.       
Anything 
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affecting the independence, impartiality and 
subjectivity 01 the Press should, of course, be 
studiously guarded against. I would like to 
sound a word of caution that the right to 
censure the Government should be used with 
the greatest circumspection because instances 
do arise when the borderline between the 
cases of Government interference and those 
which do not warrant such an intereference is 
so thin that even the democratic efforts for 
enforcing a healthier atmosphere are 
misconstrued as naked authoritarianism. Sir, 
it has been said that the newspaper business is 
75 per cent commercial and 25 per cent 
technical. 

THE VICE CHAIRMAN (SHRI SHYAM 
LAL YADAV): You conclude now. 

SHRI M.  KADERSHAH: I want 
only two minutes because my friend has 
taken my time. 

THE VICE CHAIRMAN (SHRI SHYAM 
LAL YADAV): Anyway, yen conclude now. 

SHRI M. KADERSHAH: It is an 
inescapable fact of life that all prominent 
newspapers are controlled by the big business 
houses which invest their capital in 
newspapers purely as a business venture and 
expect a good return. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Please conclude now. 

SHRI M. KADERSHAH: It is a salutary 
feature of the Bill that the six members of the 
Council will be drawn from amongst persons 
who own or carry on the business of manage-
ment of newspapers. They will be exposed to 
the winds of change by their colleagues in the 
Council. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): That will do. 

SHRI M. KADERSHAH: I have only one 
point to make. I would like to commend to 
the attention of the honourable Minister that 
selection of the members of the Council from 
each category of persons should be broad-
based so as to reflect appropriate regional 
representation. I would also like to request the 
honourable Minis- 

ter to consider laying down a specific 
timelimit for the presentation of the annual 
reports of the Council to Parliament. It is an 
unfortunate fact that the presentation of the 
reports of the public sector bodies is delayed 
more often than not. It would be desirable if a 
provision is made to the effect that in case 
such a body jjoes not present its annual report 
in time, it should present at least an interim 
report.   Thank you, Sir. 

SHRI G. C. BHATTACHARYA (Uttar 
Pradesh): Sir, I congratulate the honourable 
Minister for bringing forward this Bill with a 
very laudable objective. I read from the 
Preamble that the objective is "to establish a 
Press Council for the purpose of preserving 
the freedom of the Press and of maintaining 
and improving the standards of newspapers 
and news agencies in India". Sir, I would like 
to confine myself to the two words, namely, 
"freedom" and "Press". I think this Bill is a 
very laudable one, particularly with its 
Preamble. But, Sir, can it bear any scrutiny? If 
you go through the Bill, you will find that 
only one thing comes out very prominently 
and that is the Chairman of the Council. He is 
the prime mover. Why do I say this? It is 
because of this: You kindly go through clause 
14. You will find, it has been stated therein 
that the Council may not take cognizance of 
any complaint if, in the opinion of the 
Chairman, there is no sufficient ground for 
holding an inquiry. And, Sir, what will be the 
complaint? If any newspaper or news agency 
hag offended against the standards of 
"journalistic ethics" and "public taste", it 
would be a complaint But you will see that the 
terms "public taste" and "journalistic ethics" 
have not been properly defined in the portion 
dealing with the definition of terms, that is, 
clause 2 of the Bill. The very basig is not 
defined and there is no guidance and no 
control whatsoever, there is no legislative 
guidance or control whatsoever—I am talking 
in legalistic parlance—and, therefore, the 
Chairman is the man who will first  decide  
whether    any    complaint 
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[Shri G. C. Bhattacharya] should oe taken 
cognizance of or not. If it is his opinion, 
which is only .subjective, that there is no 
sufficient ground lor holding an inquiry, the 
complaint will not be taken cognizance of. 
What are the grounds? Have you defined the 
grounds? What are journalistic ethics and 
public taste? These are very wide terms. You 
have left everj thing to the Chairman. 
Therefore, these provisions will strike at the 
very root of the fundamental right as 
guaranteed by article 14, and anybody, going 
to the court, will succeed on the ground that 
this is nrbitrary, and there is no guidance, and 
no control and there is no appeal. Why are 
you leaving it to the Chairman? What is the 
Council meant for? But you have left 
everything to him. Kindly examine it again. 

Then, I come to selection. The hon. Minister 
said that he was very happy that he had found 
out a heartening solution. What is the 
composition of the Council? Six Editors, six 
'members of the management, one from news 
agency—news agencies are also controlled by 
the managers or proprietors, three members to 
be selected by the Speaker and two selected by 
the Chairman of the Rajya Sabha. Sir, "the 
Janata Party has restored democracy. We have 
good intentions. But we are not enacting the 
law for a particular period. We are enacting 
such an important law for time to come also. 
Can Government influence in selection of 
Chairman be ruled out? Therefore, everything 
centreing round the Chairman will defeat the 
very object of the Bill, namely freedom  of the 
Press. 

SHRI K. K. MADHAVAN: I swear that it 
will be misused virtually by big business 
represented by the Chairman. 

SHRI G. C. BHATTACHARYA: Then, the 
hon. Minister is aware that our Government 
have Tbut a levy on advertisements. Now, we 
are getting very serious reports that the 
medium and small-scale newspapers are 
suffering greatly and are likely to go out of 

existence because of that. Previously they 
were getting some advertisements. After this 
levy, whatever is left, the advertisers are 
giving this same to the big monopoly Press 
which have a big circulation. One thing you 
have said that there will be the representatives 
of the medium and small newspapers in the 
Press Council. But under this Bill in the 
present shape neither the Press is saved nor 
freedom is guaranteed. Rather, with the 
pTesent powers of the Chairman, the freedom 
of the Press will be in jeopardy. 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr. Vice-
Chairman, Sir, it is good that after the 
nightmarish interlude of the emergency, this 
Bill has been brought forward in order to 
revive the Press Council which was rendered 
defunct. That approach is welcome. But so far 
as the Bill is concerned, the point is whether it 
will be able to safeguard the freedom of the 
press or save the press, particularly the 
working journalists from the on slaughts from 
any quarters.    (Interruptions) 

THE VICE-CHAIRMAN ISHRI SHYAM 
LAL YADAV): If any Members wants to 
now anything from the Chair, he should stand 
up and then ask the question. That is proper. 
Kindly stand up if you want to put a question. 

SHRI KALP NATH RAI: I am asking: Up 
to what time are we sitting? 

THE    VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): We will continue 
till this Bill is over. It has already been 
decided that the debate will continue up to six 
o'clock. Then the Minister will reply and then 
the voting will take place. 

SHRI GHANSHYAMBHAI OZA: I hope 
that will be followed, the Members stand up 
whenever they put questions to the Chair. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Yes, that is proper.   They 
should stand up to put 
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a question.   Respect should be shows to the 
Chair. 

PROF. SDURENDRA BHATTA-
CHARJEE: Sir, I have got grave doubts 
whether this Bill would safeguard the 
working journalists and at the same time the 
press from the manifold invisible pressures 
and from not so invisible pressures. Sir, I 
have the experience, even before the days of 
the double emergency, even before the formal 
censorship was in force, of the newspapers 
being prevented from publishing very stark 
happenings in my part of the country. As you 
know, Sir, in West Bengal, there had been a 
period when the youth of the country were at 
the mercy of the police and the para-military 
forces in many an area. People were shot by 
policemen after taking into the custody. Some 
persons were brought out of the custody and 
in the public streets of Calcutta, they were 
shot down like dogs, and the newspapers in 
those days—in 1971, 1972, 1973 and 1974—
did not dare publish the news. The journalists 
told us that they were unable to publish this 
unless somebody owned the responsibility for 
it. 

Sir, the point which has been mentioned 
here is dissemination of information, 
unravelling of truth, the terms which are 
associated with the profession of journalism. 
Sir, when these things were brought to the 
notice of reporters, they used to say that they 
were unable to publish it because their owners 
would not like them to publish this news. And 
we know how a completely garbled version of 
these things such as clashes between the 
police and the youth or a concocted version-of 
some onslaught on the police, was given in 
the press. So, Sir, this unofficial censorship is 
still there. That is our information. Sir, I work 
in the college and university teachers' 
movement. I know that of late there was a 
movement in the Gujarat Vidya-pith. In 
connection with that movement, a press 
conference was held in 

Delhi just a few months back. All the press 
people attended the press conference. It was a 
lively press Conference. But the next day, not 
a single line came out in the press. And it was 
reported that there was some telephone call 
from somewhere because our Prime Minister 
is the Kulapati of that Vidyapith and he is 
interested in that Vidyapith. So, Sir( such 
practices are even now quite in existence 
even when the Government is bringing 
forward such a Bill. So, the Press Council 
would not be able to safeguard the freedom of 
the press. 

Sir, there is the question of proprietorship, 
the ownership of newspapers. This freedom, 
in the last analysis, under the present manage-
ment, is the freedom of the press owners. 
Unless the management pattern is changed, it 
won't be a real freedom of the working 
Journalists who cannot* write what they want 
to write. In the Press Council itself the 
working journalists would be very much 
under-represented. We know the system of 
managing editorsnip. Of the 13 persons 
representing the editors and the working 
journalists, I have grave apprehension that of 
the six editors most of them would be, what is 
called, the managing editors, that is either 
representing or actually being the owners of 
newspapers. This is a serious drawback which 
snould not have been there. But, at the same 
time, I would suggest that in the matter of 
nominations, procedures should be so laid 
down—though there is no cut and dried 
formula—th working journalists have their 
representatives and that they are not just the 
hand-picked men. They should be in one form 
or the other elected by the organisations of the 
working journalists themselves. A panel 
which has been suggested here, should be 
formed out of the elected representatives. 

Then, Sir, I want to make a point about  the   
code   of   conduct.     In  the. field  of higher  
education also  a talk of code of ethics or code   
of conduct 
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[Prof. Sourendra Bhattacharya] has been there. 
And, we know that in some States some thing 
like a code of conduct  has   been  introduced,   
taking away the  civic     rights  of     teachers. 
(Time  bell rings.)    It has been said that   this   
Press   Council,   which   will include     
representative   from   profession, the 
representatives of the working journalists, would 
evolve this code and there should be no  
objection on that score. I feel that since the 
proposed composition of the Press Council is 
such, that there is every apprehension that  this  
code  of  conduct  would   be another      shackle   
for   the      working journalists who otherwise 
also in the present    management  pattern    
enjoy least of freedoms and the F'ress Council  
would  have  no means  to  ensure that freedoci to 
them.    Therefore,    I would appeal to the hon. 
Minister to reconsider the     clause regarding the 
code of ethics. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Please conclude. 

PROF. SOURENDRA BHATTA-
CHARJEE: Side by side, I lend my strong 
support to an amendment moved by Shri 
Amarprosad Chakro-borty regarding the 
dissemination of news pertaining to the 
working class and toiling people. Shri 
Chakraborty has suggested an amendment 
whereby the Press Council would be enable to 
give direction to newspapers to give proper 
coverage to the news and information 
pertaining to the working class movements in 
the country. 

With these few words, I thank you, Mr. 
Vice-Chairman, for the opportunity given to 
me. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Yes, Shri Jha, only five 
minutes please. 
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"The British Press is the most constituted 
Press in the World; most of it owned by a 
gang of millionaires pumping deadly poison 
into the public mind, day after day, week after 
week.' 
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THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Mr. Chakraborty, if you 
speak now, you will not have a chance to 
speak on your amendment. 

SHRI AMARPROSAD CHAKRABORTY 
(West Bengal): Sir, I will cover the 
amendment also. At the outset, I would draw 
the attention of the hon. Minister in regard to 
the objects of the Bill. Sir, in the objects of the 
Bill, he has stated 'to preserve the freedom 01 
the Press' I would have been happy if he had 
used the words in the objects of the Bill 'The 
restoration of the freedom of the Press and its 
preservation'. Why do I say this? I am saying 
this from the experience of the last four or five 
years. We say that the freedom of the Press 
should be preserved. But 'preservation' itself 
presupposes that there was freedom. It 
becomes a great anomaly.   Sir, what 

is the experience that we have gathered 
during the last few years? It is common 
knowledge and everybody knows it. We know 
the condition of the Indian Press and the 
working journalists. Therefore, I say that the 
objects of the Bill could have been suitably 
worded so that a mark in history would have 
been left by the hon. Minister, at least 
reminding our posterity as to what bad 
happened to the Indian Press. This is the first 
point I would like to make. 

My second point is in regard to the Press 
Council. Sir, we know that the struggle for the 
freedom of the Press has been there since the 
days of Raja Ram Mohan Roy. We have been 
fighting for this since the days of the British 
imperialists, not today. This fight has been 
going on even in England and the 
Government there had set up many 
commissions. In our country, we have been 
carrying on this struggle since the days of the 
British imperialists, as well as during the 
regime of the previous Government and this 
Government. But what freedom have we 
achieved? Is there freedom, specially, in 
regard to one section of the society, and the 
journalists? Most of the newspapers are 
controlled by the monopoly houses. These 
monopoly houses control most of the 
'newspapers of our country. These monopoly 
houses would never tolerate the publication of 
any news which will benefit the exploited 
classes and the poorer classes of the society.        
It is impossible. 

But in the present set-up, as 6 P. M.   
an attempt has    been    made 

by this Government, we welcome it, 
Sir. at the present moment. (Time bell rings.) 
It is not yet five minutes. I would like to draw 
attention of the hon. Minister to two things. 

In clause 5, sub-clause 3(b) it is stated that 
six shall be nominated in accordance witth 
such procedure as may be prescribed from 
among persons,  mind the words, who    own 

Something  is   better  than   nothing.
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or carry on the business of management of 
newspapers. So, there shall be two 
representatives from each of the categories 
one of the big newspapers and one of the 
medium newspapers and small newspapers. 
Who are they who own or who carry 
business? Now, Sir, we come to the second 
proviso, i.e. clause 5(8) (e), line 15: 

"Provided further that not more than one 
person interested in newspaper or group 
0?" newspapers under the same control or 
management shall be eligible for 
nomination under clause (a) or clause (b)". 

Sir, I do not know how the clause will 
accommodate this proviso, two persons who 
own carry business will get nomination and 
one person interested in any newspaper or 
group of newspapers under sub-clause (a), but 
under sub-clause (b) you have not restricted 
the scope. So, you are providing for three. 
Because of the previous proviso, no working 
journalist shall be eligible for nomination 
under sub-clause (a) unless you make an 
amendment in the Bill. You are depriving 
them, but you are giving double premium to 
those who own or carry on business. So, I 
would like to know from the hon. Minister 
how he will adjust this because I could not 
follow it. 

Secondly, Sir, regarding the Coun 
cil and laying down ethics, I do not 
understand what is meant by ethics. 
The ethics of the monopoly houses 
and their standards will be to publish 
news to mislead the public against 
the   working  people. It  has   been 

done in the last 30 years and even the entire 
independence struggle has been wrongly 
described. There are two trends of political 
movement in this country, one on the line of 
Mahatma Gandhi, on the line of nonviolence 
and the other on the line of revolution from 
the days of Khudi Ram and Netaji Subhas 
Chan-der Bose. The country knows that the 
independence was brought on the lines  of   
non-violence.      The     entire 

press has been manipulated, the entire history 
has been correctly written. Country has 
achieved freedom due to revolutionary 
movement and fight of INA of Netaji Bose. 
What is that regarding the working classes, 
those people who are workers, who are 
labourers, who are journalists, who are have-
nots in this country? Their cases will not be 
heard. What about ethics? So, I have given an 
amendment. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Your amendment is quite 
clear. 

SHRI AMAR PROSAD CHAKRA-
BORTY: I will not develop it more. It is 
particularly a measure of exploiting the 
weaker people by the capitalists. In the 
'ethics' I have added sub-clause (c). As there 
is no time, I conclude. Thank you very much. 
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"Even if it is responsibility, does not 

matter; but I would not, on that account, be 
willing to be a party to curbing the press 
freedom." 
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Cutting across the party lines absolutely. 
There was no party at all. Only it was 
journalists versus non-journalists. 
 
The code of conduct has come to be 
associated with certain things, has come to be 
associated with the Emergency and all that 
happened to the press during the Emergency; 
and, therefore, we are opposed to a code of 
conduct. 

"The Council also found that attempts at 
framing an exhaustive code for 
professional bodies of journalists in^ 
various countries including our own, had 
either proved futile or resulted in the mere 
enunciation of certain basic principles  
only  in  general     terms 

 

"Thu shall do this; thou shall not do that." 

(Interruptions) 
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that have not proved helpful when it comes 
to applying it to individual cases. If these 
principles are reduced into a kind of code of 
conduct of journalistic propriety by the 
Council, they would have a tendency to 
attain a degree of rigidity which might give 
rise to differing interpretations. It must be 
borne in mind that flexibility is essential to 
meeting the needs of specific situations 
varyi'ng from case to case which the Council 
may have to consider in the course of its" 
activities. Thus, the Council has taken the 
view that it is neither necessary nor 
desirable and not even feasible to draw up a 
comprehensive code, but that it would be 
better and more useful to build up (I 
underline the words, 'build up') in course of 
time a body of case law gathered from the 
principles formulated in its adjudications in 
the several concrete cases  coming up 
before it." 

 
a code of conduct    is built   up      in course 
of time    as a result    of case 
laws. 

SHRI K. K. MADHAVAN: May I point 
out that the passage read out by the Hon. 
Minister contradicts himself and the Bill 
itself? 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Let him conclude. 

SHRI LAKSHMANA MAHAPATRO: 
Supposing you do not mention it in the 
functions of the Council, how will it affect?   
Can it not      be 
built up? 

SHRI LAL K. ADVANI: I cam tell you 
tha 
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PROF. SOURENDRA BHATTA-
CHARJEE: It is the language of the law 
which prevails, not the interpretation that has 
been given by you today. 

SHRI LAL K. ADVANI: I fully 
understand, and I would say that "to build up 
a code of conduct" can have no other 
interpretation except the one that I am giving. 
If it were "to lay down a code of conduct", if 
it were "to formulate a code of conduct", then 
perhaps what you say would have had weight. 
But when I say, and when I have put it speci-
fically as "to build up a code of conduct", 
there can be no interpretation except the one 
that I have given. 

DR. V. P. DUTT (Nominated): This will 
be a question of interpretation of "build up" 
in the English language. I will come to that 
when J move my amendment. 

 
SHRI LAKSHMANA MAHAPATRO:  

Advisory committee. 

SHRI LAL K. ADVANI: Yes, an advisory 
comittee of Members of Parliament 
consisting of Mr. Anand-rao Patil, Mr. C. L. 
Chandrakar, Mr. D. C. Goswami, Mr. B. S. 
Murthy... 

SHRI K. K. MADHAVAN: Sir, with your 
kind permission... 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): You have already spoken. 

SHRI K. K. MADHAVAN: Here is a very 
glaring contradiction. 

THE VICE-CHAIRMAN, (SHRI SHYAM 
LAL YADAV): You have already pointed 
out. Please let him reply. 

SHRI K. K. MADHAVAN: Clause 13 
says... 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Kindly resume your seat. 

SHRI K. K. MADHAVAN: "...to help the 
newspapers and news agencies to maintain 
their standards. But only to built up code of 
Conduct..." 
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THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): You have already spoken for 
a sufficient time. Please resume your seat. 

SHRI LAL K. ADVANI: I was mentioning 
the composition of the committee. Mr. K. P. 
Unnikrishnan, Mr. P. M. Sayeed, Mr. 
Somnath Chatterjee, Mr. A. B. Vajpayee, Mr. 
Era Sezhiyan, Mr Vikram Mahajan, Mr. 
Bhupesh Gupta, Mr. V. N. Gadgil Mr. T. N. 
Singh, Mr. Harsh Deo Malaviya, Mr. Krishna 
Kriplani and Mr. Krishan Kant. Such an 
eminently representative body unanimously 
—almost all of them—agreed on this point, 
namely, that this nominating panel should 
comprise the Lok Sabha Speaker, the Rajya 
Sabha Chairman, the Chief Justice of the 
Supreme Court and two members elected from 
among the members of the Press Council. 
Instead of that, the formula that we have 
adopted is, the Lok fiabha Speaker, the Rajya 
Sabha Chairman and one member elected 
from amongst the members of the Press 
Council, so that it is a nominating panel of 
three. They suggested a nominating panel of 
five. This is a panel of three. That proposal 
was not accepted by the earlier Government 
and the earlier Government preferred 
continuing with the nominating panel of the 
Rajya Sabha Chairman, the Lok Sabha 
Speaker and the Chief Justice of the Supreme 
Court. It is remarkable that on the 21st of 
June, 1975, this commitee's report was 
accepted by the earlier Government and the 
Cabinet formally decided that an amendment 
Bill on the basis of this report should be 
moved in Parliament. But instead of the 
amendment Bill being moved and the Press 
Council being strengthened as was proposed 
by this committee, on the 26th of June, 1975, 
Emergency was proclaimed. And shortly after 
that the Government came to the conclusion 
that the Press Council was of no use and the 
Press Council should be wound up. So by an 
ordinance the Press Council Act war, 
repealed. 

 

SHRI KALP   NATH RAI:     About the 
Bill. 

press is an industry by itself. 
press  is   ot   an     industry   by   itself, press 
is owned by industry. 

a viable alternative to press ownership has 
been presented. 
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SHRI    SURENDRA      MOHANTY: 
Will you kindly pardon me?     What is the 
sanction behind    your    Press Council? 

SHRI LAL K. ADVANI: I will come to 
that. That is an important issue. That has been 
debated and discussed over and over again 
ever since the formation of the Press Council. 

SHRI KALRAJ 'MISHRA (Uttar 
Pradesh): Government can appoint a Press  
Commission. 

SHRI LAL K. ADVANI: We have 
announced it; we have announced it already. 

SHRI LAL K. ADVANI: It is all 
powerful... Our Parliament which a supposed 
to be a sovereign body... 
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SHRI G. C. BHATTACHARYA: The 
Chairman's ruling in the Rajya Sabha is not 
subject to article 14 of the Constitution. 
Therefore the Contention of minister is not 
correct. (Interruptions) 

 
SHRI K. K, MADHAVAN: This is a 

wrong analogy. The powers of the Chairman 
in this House are on procedural matters. 
There, in the Press Council the Chairman can 
prevent everything from the purview of the 
body. 

 

 

SHRI K. K. MADHAVAN: I want to draw 
you attention... 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): You please resume you 
seat... 

SHRI K. K. MADHAVAN: He has 
arbitrary powers. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): You cannot just get up and 
speak. 

 

[Shri Lai K. Advani] 
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SHRI SURENDRA MOHANTY;: Sir, this 
is a fundamental matter. He says the genesis of 
the Press Council was... 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): He has followed your point. 
He will reply to that. 

SHRI SURENDRA MOHANTY: This is 
an important matter. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): That is all right. You have 
explained your point. Let him reply now. He 
will reply now.   Please let him reply. 

SHRI SURENDRA MOHANTY: This is 
an important matter... 

 
THE VICE-CHAIRMAN (SHRI SHYAM 

LAL YADAV): He knows it. 

SHRI SURENDRA MOHANTY: Sir, the 
Minister is willing to reply. Sir, the first 
Comimsion had recommended that we should 
consider that the regulation of the conduct of 
the Press in the matter of such an objec-
tionable writing as Is'noE~iega^y per-missible 
should also be the responsibility of the Press 
Council. If there are no teeth, how can these 
directives be made to be implemented? z^st 
afar 

 

 

"On the question of the powers of the 
Press Council, various views were 
expressed. One view war that the Press 
should be given powers to enforce its 
decision including punitive powers. There 
was another view also that "Council's, ver-
dict should stand on its own moral 
authority. Having taken into account the 
legal and constitutional implications in this 
regard, the Committee came to the 
conclusion that the present provsion need 
not be altered." 

This is categorical    and this is un-
animousalso 

 

On this point, there has always been 
unanimity amongst all those who have gone 
into the question in detail and examined the 
pros and cons. I do not say that there are no 
pros and cons to this question. This . point 
also has its pros. On balance it always 
appeared that this view was the right view 
and this direction was the right direction. In 
fact, the main objection against the Code of 
Conduct provision has been that we are trying 
to make it    a punitive    body. 

 
by virtue of its statutory authority, by virtue 
of its overall position,  m 
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THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): The question is: 

"That the Bill to establish a Press 
Council for the purpose of preserving the 
freedom of the press and of maintaining 
and improving the standards of newspapers 
and news agencies in India, as reported by 
the Joint Committee, be taken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): We shall now take up the 
clause-by-clause consideration of the Bill. 

Clause 2 was added to the Bill. 

Clause 3   (Rule   of   construction   respecting  
enactments not extending to the   States of   
Jammu and   Kashmir and Sikkim.) 

SHRI LAL K. ADVANI: Sir, I beg to 
move: 

8. "That at page 2,— 

(i) in lines 8-9, for the words 'States of 
Jammu and Kashmir and Sikkim shall, in 
relation to those States' the words 'State of 
Jammu and Kashmir or Sikkim shall, in 
relation to that State' be substituted. 

(ii) in line 10, for the words 'those States' 
the words 'that State' be substituted." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): The question is: 

"That, clause 3, as amended, stand part of 
the Bill." 

The motion was adopted. 

Clause 3, as amended, was added t» the Bill. 

Clause 4 was added to the Bill. 
Clause 5—Composition of me Council. 
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THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Mr. Mahanti, are you moving 
your amendment? 

SHRI        BHAIRAB CHANDRA 
MAHANTI (Orissa): Obviously, the intention 
behind this Bill is to make the Press Council, 
when it becomes law, an effective and to be 
effective it should be workable body. I 
thought that 28 members will make it an 
unwieldy, not a workable, body. If the hon. 
Minister thinks otherwise and if the Joint 
Select Committee has agreed on this, I have 
no objection to the original clause, that is, 28 
members. 

THE^ VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Are you moving  your 
amendments? 

SHRI BHAIRAB CHANDRA MAHANTI: 
I am not moving my amendments. 

SHRI LAL K. ADVANI: Sir, I beg to 
move; 

2. "That at page 3, for lines 14 to 17, 
the following be substituted name 
ly:- 

'Provided further that the nominations 
under clause (a) and clause (h) shall be so 
made that among the persons nominated 
there is not more than one person interested 
in any newspaper or group of newspapers 
under the same control or management.' " 
SHRI LAL K. ADVANI: Sir, I beg to 

move: 

3. "That at page 3, after line 35, 
the following proviso shall be insert 
ed, namely: — 

'Provided that where there is no 
association of persons of the category 
referred to in the said clause (c), the"" 
panels of names shall be invited from such 
news agencies as may be notified.'" 

 
The questions were proposed. 

SHRI LAKSHMANA MAHAPATRO: Is it 
only a drafting improvement? 

SHRI LAL K. ADVANI: It is just trying to 
make it clear so that chain papers are not 
represented either in A'  or 'B'. 

KHRI LAKSHMANA MAHAPATRO:   
Right. 

THE      VICE-CHAIRMAN      (SHRI 
SHYAM LAL YADAV):  The questio'n is: 

2. "That at page 3, for lines 14 to 
17, the following be substituted name 
ly:— 

'Provided further that the nominations 
under clause (a) and clause (bi shall be so 
made that among the persons nominated 
there is not more than one person interested 
in any newspaper or group of newspapers 
under the same control or management.''' 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): The question 
is: 

3. "That at page 3, after line 35, the 
following proviso be inserted, name 
ly:— 

'Provided that where there is no 
association of persons of the category 
referred to in the said clause (c), the panels 
of names shall be invited from such news 
agencies as may be notified  as aforesaid.'" 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): The question is: 

"That clause 5, as amended, stand part of 
the Bill." 

The motion was adopted. 

Clause  5,  as  amended, was  added to the  
Bill. 

Clause 6 was added to the Bill. 
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Clause 7—Conditions of service of 
Members 

SHRI BHAIRAB CHANDRA MAHANTI:   
Sir, I beg to move: 

4. "That at page 4, lines 32-33, for the 
words 'the meetings of the Council' the words 
'the meetings of the Council and of the 
Committees' be substituted.'' 

The question was proposed. 

SHRI BHAIRAB CHANDRA 
MAHANTI: Sir, I have moved this 
amendment. The relevance of it is clear when 
you read clause &. It says... 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): You need not read the whole 
thing. The amendment is clear. 

 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Do you press your 
amendment? He has replied to your 
amendment. 

 

SHRI BHAIRAB CHANDRA 
MAHANTI:     Sir,    I    withdraw    my 
amendment. 

*Amendment   (No. 4)   was,  by  leave, 
withdrawn. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL .YADAV): The question is: 

"That clause 7 stand part of the Bill." 

The motion was adopted. 

Clause 7 was added to the Bill. 

Clauses 8 to 12 toere added to the Bill. 

Clause 13   (Objects and Functions of the 
Council) 

DR. V. P. DUTT: Sir, I move: 

5. "That at page 5, lines 35 and 36 be 
deleted." 

(The amendment also stood in the name of 
Shri Rishi Kumar Mishra.) 

SHRI AMARPROSAD CHAKRA-
BORTY:  Sir, I move: 

7. "That at page 5, after line 40, the  
following be inserted  namely: — 

'(cc) to ensure on that part of 
newspapers, news agencies and. 
journalists, the spirit and courage of 
exercising their rights and performing 
their duties without any fear, particularly 
in the matter of exposing the exploitation 
of the poor people by the capitalists;'." 

The questions were proposed. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Dr. Dutt. Please be brief. 

DR. V. P. DUTT: Mr. Vice-Chair-man, Sir, 
please do not guillotine us. You realise that 
when you are speaking how you feel when you 
are guillotined by the Chair. Please give us a 
few minutes time to explain our point of view. 

THE      VICE-CHAIRMAN      (SHRI 
SHYAM LAL YADAV):    Yes, make your 
point. 

•For text of Amendment, vide coL    279 gupra. 
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DR. V. P. DUTT:   Sir, I should like to  tell  the  
hon.    Minister  the talk I have had with very 
well-known journalists  today.   I   asked  half  a  
dozen of them separately what their views about 
the Press Council Bill are, and what they 
thought of what we are trying to do.   I must tell 
you that I was most surprised with the answer.   
All of them    said the same   thing to me that 
they have not bothered to read it, they do not 
know exactly what it is because the previous 
Press Council was ineffective, virtually helpless, 
and this Press Council is also going to be 
equally ineffective and helpless. Why? In fact, if 
you ask them this question, an  honest  question,   
they  will  themselves tell you that    the    Press    
has never really been free—it was not free 
yesterday  and  it  is  not free  today— and that,    
generally    speaking,    they write    what    they    
are    expected    to write.   There  are,  of  
course,  distinctions.   I    do not    want to take    
the extreme position.   But I    am    telling what 
the feeling is.   They write what they  are  
expected    to    write.   What they are expected 
to    write is    what their owners want them to 
write, and they    are    intelligent    and    
educated enough  to  know  what    their  owners 
-want them to write.   Therefore, they are    not    
taking    this    whole    thing seriously.   
Unfortunately,     my     hon. friend, the hon. 
Minister, Mr. Advani —I have great respect for 
him—I must say, is doing exactly what every 
Minister for Information and Broadcasting ha<  
done since  independence.   And I am    blaming    
every    Government.    I am blaming the 
Congress Government and  I  am  blaming    this  
Government that none of them has the courage 
to take up the real issue, the question of making 
the  press really free.    AH of them  tried  to  
postpone  the issue, to evade  the   issue,   to  get  
it  postponed through   the  appointment  of  a  
Commission.    After all, what do you want to     
know     about     concentration     of •ownership 
in the press which you do -not    know    
already?    What    do   you -want to    know 
about    the economics which you    do    not    
know    already? What do you want to know 
about diffusion which    you do  not   know al- 

ready?    You asked  the Press Council also  to 
go into    this question  of the freedom of the 
press.   I know that it is embarrassing.   I know    
that it    is embarrassing because no Minister for 
Information     and     Broadcasting    has really 
been able to handle this question.   And  as  long  
as  the  power of the money bag remains, as 
long as the power of    the jute bag    remains,  
as long as  the power of the gunny bag remains,  
the    press cannot    really be free.   And you    
know the    examples and,   therefore,   what  
you  have  done also is to postpone it.   I do not 
blame you because every    Government   has 
been chary, fearful of touching' what they think 
is a dynamite, the ownership by private 
industry.    However, I would like to say that 
even then, we should have a relatively limited 
Tree press than to have a no free press at all. 
That is why, I moved my amendment about the 
code of conduct. Why have I moved this 
amendment?   After all,  when  you  are talking 
about the Press Council Bill today, you are also 
talking in the    context of the 1970's, that is the 
context of 1978.   You are not talking in the 
context of 1956 or 1952.   You are talking in the 
context of    the    experience    that    we    have 
gathered and gained today.   You said that there 
is a difference between formulation  and  
building up of a code of conduct.   The previous 
Press Councils and many other committee's have 
said that there should be some kind of a code of 
conduct and you say that instead of formulating 
we are asking them to build up.    Now, I 
woulcT lilce to  ask this    House, really    
speaking, can there be such a difference 
between formulating  and    building  up?   Who 
is  going  to  build up?    After  all,  the same 
persons who, you said,  are not now  going to 
formulate.   They were earlier  expected    to  
formulate.   "Now they will not formulate but 
they will build up.   But the suspicion remains in 
the press circles  and even in the non-press 
circles that this may be the thin  end  of the 
wedge. 

In fact, I know that there are the problems 
of what has been called the yellow 
journalism.   I know there are 
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problems of irresponsible writing. In fact, let 
me say that I myself have been the victim of 
vicious writing in the press, even in 
responsible press more than once. But, yet I 
think it is much better that we give them the 
fieedom than try to impose something on them 
which would not work. That suspicion would 
be used either by the vested interests or by the 
Government in order to control the press. Why 
is it that all the press people are against this? 
After all, that also should be taken into 
consideration. ,You said the two 
representatives who opposed, who have given 
their minutes cf dissent have said that they had 
to do it because they were representing the 
feelings of the press. Now, I put it to you, hon. 
Minister, if this is the feeling, if this is the 
suspicion, then what is the need for insisting 
on it? You say, there may be apprehension that 
if this sentence is deleted from it, then it would 
be taken to mean that there would be no curb 
on irresponsibility. I do not see how, because 
you yourself say that you are not going to 
impose anything, that there will be this 
building up, which means a gradual consensus 
to be evolved. If that is so, what is the check 
on irresponsibility? You are only feeding 
suspicions. (Time bell rings). After all, the 
press also feels whether it is formulation or 
whether it is building up, if it is meant serious-
ly then it would lead to imposition, and, if it is 
not meant seriously, then there is no need to 
have it. That is my submission to you. 

Sir, I would like to make one more 
submission to you. But please do not think 
that I am irrelevant. (Time bell rings). I would 
like to submit to you that the time has come 
when you should seriously consider, the 
House should seriously consider, both the 
Houses should seriously consider and the 
press should seriously consider whether or 
not, in order to make the press really feel 
independent, we can have constitutional 
guarantees for the freedom of the press and 
also constitutional  guarantees    guarantee- 

ing delinking and diffusion, without which 
freedom of the press has no meaning. 
Therefore, kindly do consider the question of 
constitutional guarantees for delinking and 
diffusion of ownership of the press and, in the 
mean time, I would request you, because 
these suspicions have arisen, not to insist on 
keeping it because thereby you would only be 
feeding suspicions. 

SHRI AMARPROSAD CHAKRABORTY: 
Sir, from my experience as the President of a 
journalists trade union, I have given this 
amendment. For the last few years and now—
we both are the directors of another paper 
taken up by the Government— our experience 
is that whenever there is a movement of the 
working journalists, i.e., of the weaker 
section, the news about the people who are 
greatly connected or basically connected with 
this struggle, is not published at the visible or 
the invisible direction of the higher-ups. That 
is the most sorrowful  thing.     So,   Sir,    I 

7 P.M. 
apprehend that so far as the weaker sections 
are concerned, this code of conduct and this 
building up of these codes will not be 
followed to protect the weaker sections, and I 
have given this amendment with that end in 
view. Though the Council is given the power 
but still the weaker sections in view, I have 
given this amendment and I need not speak 
much on this issue. 

SHRI LAL K. ADVANI:   Sir... 

SHRI LAKSHMANA MAHAPATRO:   
Let him agree to delete it. 

SHRI LAL K. ADVANI: Sir, I have briefly 
referred in my reply to the issue of the code of 
conduct. Mr. Dutt has raised it again and I 
was listening again and again to some in-
terruptions from the other side about Shri P. 
G. Mavalankar having appended the note of 
dissent. 

SHRI KALP NATH RAI: Yes, I said it. 
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SHRI LAL K. ADVANI: You are right. He 
appended it on the specific point. He was not 
there when we discussed this matter and I 
notice that even in his dissent note what he 
says amounts to what the approach of the 
Government and of the majority of the 
Members of the Select Committee was, 
namely; 

"In my view, the idea of a code of 
conduct, valuable and useful in itself, 
should best be allowed to evolve and 
emerge steadily and pragmatically on the 
basis of overall experience gained by all 
those concerned rather than priority con-
sideration on construction of a code of 
conduct by the Press Council at a given 
time." 

So, it is only when he was not there. If he had 
followed what I had said— and I repeated 
here—that the intention is not that the Press 
Council at a given time should sit down to 
formulate a code of conduct, the ten 
commandments, or the twelve com-
mandments or the twenty commandments, 
whatever it decides... (Interruptions). 

SHRI KALP NATH RAI; Please read 
through the letter. 

SHRI K. K. MADHAVAN: Sir, it is not 
the intention here but the letter of the law that 
counts... 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Please don't stand up every 
time. 

SHRI LAL K. ADVANI: It is in that 
context that the Joint Select Committee was of 
that opinion that is this was the majority view 
in the Joint Select Committee in the given 
context of things, because the code of conduct 
came to be associated with something that 
happened during the emergency which was 
obnoxious no doubt, because at that time, the 
proposal was to legislate a code of conduct °y 
law, not by the Press Council, but the 
Government itself was to 

lay down a code of ethics for the journalists 
which is something obnoxious. Here, neither 
the Government wants to lay down a code of 
ethics nor the Press Council is asked to lay 
down the code of ethics. The Press Council is 
asked to function in a manner, to take 
decisions in a manner that over the course of 
time, a code of conduct is evolved for the 
journalists. So, I do not think there can be any 
objection to this particular provision. I would, 
therefore, request Shri Duttji and Shri 
Chakrabartyji to withdraw the amendments. 

 



287 Press    Council [RAJYA  SABHA] Bill,    1978 288 

 



289 Papers   laid [ 7 AUG. 1978 ] on the Table 290 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): The question is: 

"That clause 13 stand part of the Bill." 
The motion was adopted. Clause 13 was added 
to the Bill. Clauses  14 to 24 were added to the 
Bill Clause  25—power to  make     rules. THE      
VICE-CHAIRMAN      (SHRI SHYAM LAL 
YADAV): Now we take up clause 25.  There    
is  one  amendment.   Mr. Mahanti, do you 
move it? SHRI        BHAIRAB        
CHANDRA MAHANTI:   No. Clauses  25 to 
27 were added to the 

Bill. Clause 1, the Enacting 
Formula and the Title were added to the Bill. 
SHRI LAL K. ADVANI: Sir, I move: "That  the  
Bill,   as   amended,  be passed." The question 
was proposed. 

SHRI LAKSHMANA MAHAPATRO:   
Sir,... 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): I do not allow you. You have 
spoken earlier on the Bill. The Member who 
has already spoken in the first reading cannot 
speak, that is the procedure. (Interruptions) 
How can you speak? It is already very late. 
Youi have already spoken. You please resume 
your seat. 

The questions is: 
"That  the  Bill,   as   amended,   be 

passed." The  motion was  adopted. 

PAPERS LAID ON THE TABLE 
I. The Prime  Minister's     letter  ask- ing 

for the resignation    of    the Minister of    
Home    Affairs    and Chaudhary  Charan 

Singh's    reply thereto. 
II. The Prime Minister's letter asking for 
the resignation of the Minister of Health 

and Family Welfare and Shif Rajnariain's 
reply thereto. 

III. The letters of resignation addressed    to    
the    Prime    Minister    by   Shri Ram 

Kinkar, Shri Janeshwar 

 Mishra,  Shri Jagbir     Singh  and 
Shri Narsingh, Minister of State. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARMA): Sir, on behalf of the 
Prime Minister, I beg to lay on the Table of the 
House a copy each of the following communi-j    
cations: 

I. The Prime Minister's letter dated June 29, 
1978 asking for the resignation of the 
Minister of Home Affairs and Chaudhary 
Charan Singh's reply dated June 30, 1978. 
II. The Prime Minister's letter dated June 
29, 1978 asking for the resignation of the 
Minister of Health and Family Welfare and 
Shri Raj Narain's reply dated June 30, 1978. 
III. The letters of resignation addressed to 
the Prime (Minister suo motu by the 
following Ministers of State: 
(i)   Minister    of    State    in    the j        

Ministry    of    Works    and Housing, Shri 
Ram Kinkar; 
(ii)   Minister   of   State    in    the 
Ministry of Petroleum and Chemi 
cals and Fertilizers, Shri Janeshwar 
Mishra; 
 (iii)   Minister of    State    in    the 

Ministry of Information and Broad-
casting, Shri Jagbir Singh; and 

(iv) Minister of State in the Ministry 
of Law, Justice and Company   Affairs,   
Shri   Narsingh. 
[Placed in Library. See No. LT-2582/78 

for I to III] 
SHRI LAKSHMANA MAHAPATRO 

(Orissa): Why this partiality? Tomorrow it 
is 9th and on 10th it is being discussed. 
Why is it being laid at the fag end of the 
day? 

 
The House adjourned at eleven 

minutes past seven of the clock till 
eleven of the clock on Tuesday, 
the 8th August, 1978. 

  


